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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041035 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : A DEVICE FOR DISTANT SMART OBJECT MANAGEMENT 
 

  

(51) International classification  
:H04W 

88/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SATYABRATA MOHANTY  
      Address of Applicant :AT-RAIPUR, P.O. SORO DIST, 

BALASORE-756045, ODISHA, INDIA Orissa India 

   2)ANUSH GOPALAN  
(72)Name of Inventor : 

   1)ANUSH GOPALAN  

   2)SATYABRATA MOHANTY  
 

(57) Abstract : 

The present invention comprises a device for distant smart object management that facilitates the continuous monitoring, control and 

management of remote smart objects. The present invention comprises a device containing an intelligent modular hardware along with 

configurable/portable embedded hardware framework in the form of a sensor agnostics metering device, smart (cloud enabled) 

sensing, multi-core computing, smart multi-radio or multi-network routing gateway, protocol translation, cloud based device 

programming/debugging tool and cloud based end-to-end system emulation. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041045 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : MODIFIED SELF CLOSING VALVE FOR A GAS CONTAINER 
 

  

(51) International classification  
:F16K 

3/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LPG Equipment Research Centre 
      Address of Applicant :Dooravani nagar, Bangalore- 560016, 

Karnataka, India. Karnataka India 

(72)Name of Inventor : 

   1)BERA, A. K. 

   2)SADHUKHAN, P.S. 

   3)VERMA, Meenam 
 

(57) Abstract : 

A Self Closing (SC) valve for gas containers is disclosed, the SC valve comprising a valve body incorporating at least two valve seats 

in passage for gas. The at least two valve seats are spaced apart along axis of the passage for gas. The SC valve further incorporates a 

valve spindle incorporating at least two collars, each collar configured with a gasket and spaced apart along axis of the valve spindle 

by a distance corresponding to distance between the at least two valve seats. The valve spindle is biased to remain in a position such 

that the at least two collars remain seated on the at least two valve seats such that each pair of collar and valve seat provides a sealing 

face thereby providing at least two sealing faces to prevent passage of gas through the passage. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041057 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : A PREFABRICATED RCC SUNSHADE WITH A SNAP-FIT MECHANISM 
 

  

(51) International classification  
:E04G 

5/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Aatin Civil & Energy Private Limited  
      Address of Applicant :D-2, 403, L & T South City, Arekeree 

Mico Layout, Off Bannerghatta Road, Bangalore, Karnataka- 

560076(INDIA) Karnataka India 

(72)Name of Inventor : 

   1)Rakesh Kasba 
 

(57) Abstract : 

Disclosed is a prefabricated reinforced cement concrete sunshade 100 with a snap-fit mechanism 200. The present subject matter 

relates to a field of prefabricated building component such as a prefabricated RCC sunshade 100. The cast-in-situ construction process 

involves complete building construction at the construction site itself which requires installation of scaffolding and shuttering, 

reinforcing and casting of concrete, removing of shuttering, cement sand plastering, removal of scaffolding etc. Instead, prefabricated 

building component such as a prefabricated RCC sunshade 100 may be used to overcome the limitations of the cast-in-situ process. A 

snap-fit mechanism 200 for installation of the prefabricated RCC sunshade 100 at the construction site increases the speed and quality 

of construction. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041060 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : HERBAL FORMULATION FOR THE PREVENTION AND MANAGEMENT OF DIABETES 

MELLITUS 
 

  

(51) International classification  
:A61K 

36/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BIJU.C 
      Address of Applicant :PALLIVILA MELE PUTHENVEEDU, 

EDAVAL, OTTASEKHARAMANGALAM, 

THIRUVANANTHAPURAM, KERALA, INDIA, Kerala India 

(72)Name of Inventor : 

   1)BIJU.C 
 

(57) Abstract : 

A herbal formulation for the treatment of diabetes mellitus consisting essentially of a therapeutically effective amount of forty wherein 

drugs are cleaned using water rinsed thoroughly and dried and thereafter fine powdered and mixed together. It has no side effect and it 

improves the capacity to produce the insulin in the body, by the proper functioning of the pancreas. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041062 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : A method of automatic engineering calibration for hairiness measurement in an evenness tester 
 

  

(51) International classification  
:G01R 

31/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT// /  

:01/01/1900 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PREMIER EVOLVICS PVT LTD  
      Address of Applicant :SF NO. 79/6, Kulathur Road, 

Venkitapuram Post,Coimbatore, Tamilnadu, India - 641062 Tamil 

Nadu India 

(72)Name of Inventor : 

   1)SRINIVASAN VARADARAJAN  
 

(57) Abstract : 

A method of automatic engineering calibration for hairiness measurement in an evenness tester is disclosed in the present invention 

wherein the said method improves the accuracy of hairiness measurement of the evenness tester and eliminates the result variations 

due to factors such as environment, drift in the system among others. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041424 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : WEIGHT CONTROLLED SUICIDAL PREVENTIVE CLAMP 
 

  

(51) International classification  
:G01G 

19/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Mr.RAJKUMAR IMMANUAL  
      Address of Applicant :Sri Ramakrishna Institute of 

Technology, Pachapalayam, Perur Chettipalayam, Coimbatore -

641 010 Tamil Nadu India 

(72)Name of Inventor : 

   1)Mr.RAJKUMAR IMMANUAL  

   2)Mr. VARADHARAJ RAJA  

   3)Mr. BABU VARUN  

   4)Dr. BOMMANNAN CHOKKALINGAM  

   5)Mr.MURUGESAN DHINESHKUMAR  

   6)Mr.BAULDURAI PAULVINOFER  

   7)Mr. BALU SAKTHINANDHAN  
 

(57) Abstract : 

ABSTRACT OF THE INVENTION Asian continent accounts for worlds 60% suicide amidst 40% is done by hanging. Suicidal 

restriction strategies are lacking in day by day life in order to amend this shortage, various techniques monitored for the control of 

suicide by hanging are studied and new technique is proposed. A new design of suicidal preventive clamp is proposed which consist of 

at least one spring setup and at least one box setup. The proposed low cost clamp structure is incorporated in the ceilings of wall, 

which operates on a loading scale. Inside this at least one box setup, the hanging at least one hook is placed. From at least one hook, 

we can hang any objects like fan, lamps on the ceiling within allowable weight. If the hanged weight is more than allowable weight, -

the spring setup will expand, opening the box due to this the hook removes from the box setup, which immediately hangs on another 

at least one Central spring, setup connected with it, which will safely land the person. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041425 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : IMPELLER INCLUDING ONE OR MORE TURBULATORS, FOR A BIOREACTOR SYSTEM 
 

  

(51) International classification  
:F04D 

29/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)General Electric Company 
      Address of Applicant :1 River Road, Schenectady, New York 

12345, USA U.S.A. 

(72)Name of Inventor : 

   1)PRABHUDHARWADKAR, DEORAS  

   2)GOPINATH, ASHOK  
 

(57) Abstract : 

An impeller (18), for example, a Rushton impeller for a bioreactor system (10) is disclosed. The impeller (18) includes a hub (44) 

including a slot (168), a plurality of blades (46), and one or more turbulators (64). The plurality of blades (46) is disposed along a 

circumferential direction (48) of the hub (44) and spaced apart from each other. Each of the plurality of blades (46) is coupled to at 

least a portion of a circumference (50) of the hub (44). Each blade of the plurality of blades (46) includes a pressure face (52) and a 

suction face (54). The one or more turbulators (64) is disposed on at least a portion of the suction face (54), the pressure face (52), or 

both, of a blade of the plurality of blades (46). 

  

 

No. of Pages : 39 No. of Claims : 20 



The Patent Office Journal No. 23/2018 Dated   08/06/2018                                    21436 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041435 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : A LOCK MEANS FOR A PRESSURE COOKER AND A PRESSURE COOKER WITH A LOCK 

MEANS 
 

  

(51) International classification  
:A47J 

27/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TTK PRESTIGE LIMITED  
      Address of Applicant :11th floor, Brigade Towers, No.135 

Brigade road, Bangalore - 560 025. Karnataka. India. Karnataka 

India 

(72)Name of Inventor : 

   1)TIRUVALLUR THATAI JAGANNATHAN  
 

(57) Abstract : 

This invention is for an Auto lock pressure cooker which is for a outer lid pressure-cooking appliance comprising a pressure vessel, 

the Auto Lock Operates with weight balancing principle, the Auto lock is aligned and fixed with a pin to lid handle. A Secondary 

safety device is fixed to the lid hole which will be free floating. The Auto lock will be floating on the secondary safety device .When 

the pressure within the vessel attains a minimum value the Secondary safety device seals with the lid and the Auto Lock lifts up and 

the foot of the Auto lock engages with body lug by which the cooker cannot be opened under pressure condition. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041436 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : AN AIR PROCESSING ASSEMBLY AND METHOD FOR DRYING COMPRESSED AIR 
 

  

(51) International classification  
:F26B 

21/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Volvo Truck Corporation  
      Address of Applicant :S- 405 08, Gteborg, Sweden. Sweden 

(72)Name of Inventor : 

   1)Kumaravel Manickam 

   2)Nageswaran Kanniaraj 

   3)Karthikeyan Kunasekaran 
 

(57) Abstract : 

The present disclosure relates to an air processing assembly (204,312,318) for a vehicle (100,102), including a filter element 

comprising a PTFE based oleophobic membrane (306). The present disclosure also relates to a corresponding method for drying 

compressed air. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041437 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : A PLOUGH DRIVEN BY A WHEELED GEARBOX AND DRAWN BY CATTLE 
 

  

(51) International classification  :A01C7/08  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NEETHALA MITTU  
      Address of Applicant :NO-39/1, MARIAPPA KONAR 

STREET, OPP TO ARASAN THEATRE, SARADHA MILL 

ROAD, PODANUR, COIMBATORE-641 023, TAMILNADU, 

INDIA. Tamil Nadu India 

(72)Name of Inventor : 

   1)NEETHALA MITTU  
 

(57) Abstract : 

Problem: Since time immemorial the barefoot farmer has always been following the plough drawn by cattle, under tortuous conditions 

of weather and terrain, thereby reducing his operational efficiency. With no shade over his head and no comfortable seat this job is 

plain drudgery, which the present generation of farmers want to avoid, and thus settle for a comfortable job outside this sector 

resulting in a drastic drop in farm economy. Further, the bulls too tire, reducing their operational efficiency.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041438 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : SYNCHRONIZED BRAKING SYSTEM 
 

  

(51) International classification  

:B60T11/046; 

B60T11/06; 

B60T7/102;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TVS MOTOR COMPANY LIMITED  
      Address of Applicant :TVS MOTOR COMPANY LIMITED, 

JAYALAKSHMI ESTATES, No.29(OLD NO.8) HADDOWS 

ROAD, CHENNAI - 600 006. Tamil Nadu India 

(72)Name of Inventor : 

   1)ARUMUGAM AGAYATHIYAN  

   2)BALAGURU SRIDHAR  

   3)SHANMUGAM MOHAN  

   4)RENGARAJAN BABU  
 

(57) Abstract : 

The present subject matter provides a braking system (200). An independent brake lever (205) is pivoted about a first hinge axis (X-

XúÊ). The independent brake lever (205) is capable of abutting an actuation member (215A) and is capable of actuating the front 

wheel brake (120). A secondary lever (210) pivoted about a second hinge axis (Y-YúÊ) is functionally connected to the synchronous 

brake lever (230) through a secondary cable (225). The secondary lever (210) is capable of abutting said actuation member (215A) for 

actuating the front wheel brake (120). The secondary lever (210) and the independent brake lever (205) are capable of moving 

independent of each other for actuating the front wheel brake (120) through the actuation member (215A).  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041439 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : A MASTER CYLINDER ASSEMBLY FOR SYNCHRONIZED BRAKING SYSTEM 
 

  

(51) International classification  

:B60T11/06; 

B60T11/18; 

B60T8/26;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TVS MOTOR COMPANY LIMITED  
      Address of Applicant :TVS Motor Company Limited, 

Jayaiakshmi Estates No.29 (Old No.8) Haddows Road, Chennai, 

600 006 Tamil Nadu India 

(72)Name of Inventor : 

   1)ARUMUGAM AGATHIYAN  

   2)SUBBIAH SARAVANAN  

   3)BHUSAM SYAMALARAO  

   4)WINNEY KAKKANATTU MATHEWS  
 

(57) Abstract : 

The present subject matter provides a synchronized braking system (300) comprising a master cylinder assembly (200). The master 

cylinder assembly (200) comprises a holder member (220) and a fluid dispensing member (215). The holder member (220) capable of 

securing the fluid dispensing member (215) to said handle bar (H). The holder member (220) includes at least one support portion 

(220M, 220G). A mounting portion (220M) of at least one support portion is capable of supporting a secondary lever (210) working in 

conjunction with the fluid dispensing member (215). A guide portion (220G) of at least one support portion is capable of guiding a 

secondary cable (225) towards the secondary lever (210). The master cylinder (200) is capable of supporting an independent brake 

lever (205) and a secondary lever (210) forming a single unit. The master cylinder assembly (200) is compactly disposed on the handle 

bar (H).  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041456 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : WASTE COUPLER FOR KITCHEN SINK 
 

  

(51) International classification  
:A47B 

77/08  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)N.V.KUMARASWAMY  
      Address of Applicant :15/7 SURENDRA NAGAR 4th 

STREET, ADAMBAKKAM, CHENNAI - 600 088, 

TAMILNADU Tamil Nadu India 

(72)Name of Inventor : 

   1)N.V.KUMARASWAMY  
 

(57) Abstract : 

The present invention relates to household plumbing and more particularly to the Waste Coupler fitted in the outlet drainage system of 

the Kitchen Sink with a drain hole of 50 mm (2), 75 mm (3H) or 100 mm (4H). The Sink in the Kitchen could either be in Stainless 

Steel or in Marble or in Kadappa Stones. In the Sinks, a drain hole of 50 mm (2) or 75 mm (3) or 100 mm (4) diameter is cut to drain 

the waste water from the sink. In the case of Kitchen Sinks with drain hole of 50 mm (2) diameter a Chromium Plated (CP) Coupler is 

fitted in the drain hole and fastened by a nut from the bottom of the Sink. It may be noted that it is the same 50 mm (2) CP Coupler 

that gets fitted in the ceramic wash basins. With regard to Sinks with drain hole of 75 mm (3) and 100 mm (4) diameters, the coupler 

offered in INDIA, consists of a SS cup with wide eyed holes, a plastic cup, a rubber washer, an hexagonal nut and a strainer plate with 

small holes punched.. The female thread for the nut, is in a thin wall thickness MS metal tube and this female threaded tube, is inserted 

inthe center of the plastic cup. This moulded plastic cup has a bridge of 3 or 4 arms inside. The SS Cup is placed on the top of the sink 

drain hole and the plastic cup with a washer is placed at the bottom of the Sink. The metallic hexagonal nut holds the SS Cup and the 

plastic cup. The strainer plate is to be put inside the SS cup to prevent waste food particles to go d to avoid clogging, The problems 

associated with the coupler, currently available in our country, for 75 mm (3) and 100 mm (455) diameter drain hole are: 1-  flogging 

and 2.  Water leaking. This invention prevents clogging by retained food waste inside the coupler and offers total leak proof. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041063 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : DEVICE AND APPARATUS FOR MEASURING COTTON PROPERTIES USING AN OPTICAL 

SYSTEM 
 

  

(51) International classification  
:G06F 

1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PREMIER EVOLVICS PVT LTD  
      Address of Applicant :SF NO. 79/6, Kulathur Road, 

Venkitapuram Post,Coimbatore, Tamilnadu, India - 641062 Tamil 

Nadu India 

(72)Name of Inventor : 

   1)SRINIVASAN VARADARAJAN  
 

(57) Abstract : 

ABSTRACT A device for measuring cotton properties in the cotton samples using an optical system comprising two colour modules, 

two pressure plates, a platform and a tray is disclosed in the present invention. The device completes the cyclic measurement of both 

the sides of the two cotton samples by means of two colour modules and the two pressure plates, thus saving the measurement time, 

and a failure of one of the two colour modules and the two pressure plates will not affect the measurement of the cotton properties. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041064 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : A METHOD OF REPRESENTING DISTRIBUTION OF EVENTS AND ITS OUTLIERS THEREOF 
 

  

(51) International classification  
:G05B 

19/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT// /  

:01/01/1900 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PREMIER EVOLVICS PVT LTD  
      Address of Applicant :SF NO. 79/6, Kulathur Road, 

Venkitapuram Post, Coimbatore, Tamilnadu, India - 641062. 

Tamil Nadu India 

(72)Name of Inventor : 

   1)SRINIVASAN VARADARAJAN  
 

(57) Abstract : 

ABSTRACT A method of representing the distribution of events and / or quality properties and / or outliers of a textile material tested 

in an evenness tester is disclosed in the present invention which is characterized by consolidation of the distribution of event and / or 

quality properties and / or outliers numerically and / or graphically for various portion of test length and / or time intervals for the 

tested sub samples of the textile material wherein the portion of test lengths and / or time intervals is decided either automatically or 

user defined. 
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(19) INDIA  

(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : A Dice based Card board game for amusement / entertainment and method for playing the same 
 

  

(51) International classification  :A63F 3/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT//  

:01/01/1900 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MUTHU ASHOK KUMAR  
      Address of Applicant :Arumbakkam, Chennai Tamil Nadu 

India 

(72)Name of Inventor : 

   1)MUTHU ASHOK KUMAR  
 

(57) Abstract : 

A Dice based board game for amusement and entertainment of people of all age categories is provided. The basic requirements of the 

game are úĕTúÊ Dice, Game boards and Playing tokens. In the embodiment of the T- Dice, square cubic dices are used to roll. But 

here, only the five faces of the cubical dice has been assigned with the numerical values of 1 to 5 respectively. The 6th face of cubes 

doesnúÊt have any any numerical values, it means there is no coin or card movements allowed here. The Playing board may be of 

folding or rollup type printed media of game content, which may have series of numbers block, where the players can move their coins 

(or) collect their game tokens. Game Token may vary depend upon the playing field and it may be in forms like printed cards or 

plastic moulded items or coins or puzzle etc, 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041086 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : A NOVEL PROCESS FOR MANUFACTURE OF HIGHLY DISPERSIBLE SULPHUR FERTILIZER 

IN THE FORM OF MICRO GRANULES 
 

  

(51) International classification  
:C05G 

3/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)COROMANDEL INTERNATIONAL LIMITED  
      Address of Applicant :Coromandel House, Sardar Patel Road, 

Secunderabad, Telengana, India-500003. Telangana India 

(72)Name of Inventor : 

   1)POTLA PRASAD 

   2)VINUKONDA VENKATA NARASIMHACHARYULU  

   3)AMIT RASTOGI  
 

(57) Abstract : 

The invention relates to a novel process involving dry mixing and blending in a rotating coating drum, using a granulation fluid which 

is preferably a hot water spray or steam condensate, which form liquid films on the surface, thereby creating cohesive force ensuring 

particle adhesion. The mixture is comprising of sulphur bentonite mixture and the bentonite may be calcium bentonite or sodium 

bentonite. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041087 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : METHOD AND APPARATUS FOR HUMAN DETECTION IN IMAGES 
 

  

(51) International classification  
:H04N 

5/359  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Sasken Communication Technologies Ltd 
      Address of Applicant :139/25, Ring Road, Domlur, Bangalore 

560 071, India Karnataka India 

(72)Name of Inventor : 

   1)BANAVATHI VENKATA SUBBA, Girish  
 

(57) Abstract : 

The present invention relates to a method and apparatus for human detection in images taken from a surveillance camera. In one 

embodiment, the method comprises subtracting a current image from a baseline image to obtain a delta image, said delta image 

comprising atleast one object; filtering stray noises and/or noise clusters from said delta image; marking and traversing the boundary 

of said atleast one object; determining the atleast one object as valid object: if a length traversed along the boundary of said atleast one 

object is greater than a pre-determined threshold value; and if an interior region of said atleast one object is detected as being solid; 

erasing the interior region of said atleast one object and determining one or more pre-determined points on the boundary of said valid 

object; determining one or more pre-determined parameters corresponding to said predetermined points and ratio thereof; processing 

the ratios to identify if the object is a human being or not. <> 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041458 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : PARENTERAL PHARMACUETICAL COMPOSITIONS OF BENDAMUSTINE 
 

  

(51) International classification  
:A61K 

39/395  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GLAND PHARMA LIMITED  
      Address of Applicant :6-3-865/1/2, FLAT NO 201, GREEN 

LAND APARTMENTS, AMEERPET, HYDERABAD-500 016. 

TELANGANA, INDIA Telangana India 

(72)Name of Inventor : 

   1)PRASANNA SAGAR 

   2)SANJAY ANANTHATEERTHA  

   3)SAPNIL KUMAR PATEL  

   4)B.V. SURYA NARAYANA  

   5)CHAVALA VENKATA KISHORE  
 

(57) Abstract : 

The present invention provides a parenteral pharmaceutical compositions comprising bendamustine. More particularly, the present 

invention relates to parenteral compositions of bendamustine in the form of liquid and /or solution. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041463 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : ELECTROCHEMICAL IN-SITU HYDROGEN STORAGE FOR NANOPOROUS CARBONACEOUS 

AND METAL -DOPED CARBONACEOUS MATERIALS 
 

  

(51) International classification  

:B22F9/08; 

C01B3/00; 

C22C1/00;  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THE REGISTRAR VELS UNIVERSITY  
      Address of Applicant :VELS UNIVERSITY, VELAN 

NAGAR, P.V. VAITHIYALINGAM ROAD, 

PALLAVARAM,CHENNAI -117 TAMILNADU,INDIA. Tamil 

Nadu India 

(72)Name of Inventor : 

   1)Dr.RAGHUSUBASH CHANDRABOSE 

   2)Dr.KALAIVANI RAMAN  

   3)SIVAGAAMI SUNDARI GUNASEKARAN  

   4)SENTHIL KUMAR ELUMALAI  
 

(57) Abstract : 

The present invention relates to ELECTROCHEMICAL IN-SITU HYDROGEN STORAGE FOR NANOPOROUS 

NITROGEN/BORON AND METAL-DOPED CARBONACEOUS MATERIALS. . A thorough study of structural analysis and 

electrochemical behavior of nanoporous, nitrogen/boron and metal-doped carbonaceous materials are characterized. The analysis 

confirms that the material has an excellent in situ hydrogen storage capacity. The nanoporous nitrogen/boron and metal-doped 

carbonaceous materials as anode material for energy storage shows high specific capacitance, conductivity and superior rate 

performance for electrochemical supercapacitor. This system is designed by using  insitu electrochemical hydrogen storage electrode 

materials for the application of energy storage devices like supercapacitor, battery, fuel cell, microbial fuel cell, etc., 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041531 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : METHOD TO REDUCE LATENCY AND POWER CONTROL FOR BEAMFORMING IN D2D 

DEVICES 
 

  

(51) International classification  
:H04W 

8/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Samsung Electronics Co., Ltd 
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi-do 443-742, Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)Karthik Nagasubramanian 

   2)Ramesh Chandran 
 

(57) Abstract : 

ABSTRACT Method and system for managing Device to Device (D2D) communication Embodiments herein provide a method for 

managing a Device to Device (D2D) communication. The method includes estimating, by a Base Station (BS), a transmit beam index 

for a first User Equipment (UE) and a receive beam index for a second UE. Further, the method includes transmitting, by the BS, a 

signaling message to each of the first UE and the second UE to perform the D2D communication, wherein the signaling message for 

the first UE comprises the transmit beam index for the first UE and the signaling message for the second UE comprises the receive 

beam index for the second UE. FIG. 4  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041533 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : AN ARRANGEMENT TO INCREASE THE LEVEL OF LIQUIDS 
 

  

(51) International classification  
:B60K 

6/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Vallurupalli Nageswara Rao Vignana Jyothi Institute of 

Engineering and Technology 
      Address of Applicant :Vignana Jyothi Nagar, 

Bachupally,Nizam Pet (S.O.), Hyderabad,Telangana Telangana 

India 

(72)Name of Inventor : 

   1)Satya Prasad Paruchuru 
 

(57) Abstract : 

The invention relates to a wheel shown in figure number 1 can have any number of fans. Any number of wheels and the necessary 

accessories can be used in parallel or in series. The wheels and the accessories can be placed at any height. The wheels can use a 

flexible support to rise to any level, to dispose the residual water. Vents are provided to the side walls to enable disposal of liquids that 

are raised. The wheel and the accessories can be of any size and shape. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041555 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : CARD FLAT FOR A CARDING MACHINE 
 

  

(51) International classification  
:D01G 

15/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LAKSHMI CARD CLOTHING MFG CO PVT LTD  
      Address of Applicant :1089, Avinashi Road, Coimbatore - 641 

037 Tamil Nadu India 

(72)Name of Inventor : 

   1)S., Hari Shankar 

   2)SUNDARESAN, Murugesan 
 

(57) Abstract : 

A carding machine comprises a main carding cylinder having a cylinder axis and carrying a cylinder clothing on a circumferential 

surface thereof; said cylinder clothing having clothing points. The improved revolving flats with different helixs are cooperating with 

said main carding cylinder along a circumferential length portion thereof. A plurality of flat bars having flexible clothing either with 

saw or wire cooperating with said saw teethed cylinder clothing. The improvement is said plurality of flat bars having different 

direction of helix of clothing being placed with different sequence to deflect the fibres from one direction to another direction for 

better carding action. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041096 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : AN IMPROVED PROCESS FOR THE PREPARATION OF DASATINIB POLYMORPH 
 

  

(51) International classification  
:C07D 

417/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NATCO PHARMA LTD  
      Address of Applicant :NATCO PHARMA LTD, NATCO 

HOUSE, ROAD NO.2, BANJARA HILLS, HYDERABAD. 

Telangana India 

(72)Name of Inventor : 

   1)Konakanchi Durga Prasad 

   2)Gongalla Buchappa 

   3)Kotra Uma Naresh babu 

   4)Sakkani Srinivasulu 

   5)Ragidi Dharmender 

   6)Sikha Kotayyababu 

   7)Nannapaneni Venkaiah Chowdary 
 

(57) Abstract : 

The present invention is related to an improved process for the preparation of dasatinib anhydrous crystalline Neat form N-6 with high 

purity and high yield. The present invention also relates to purification of dasatinib crystalline Neat form N-6. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041097 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : ENFORCING DISPLAY SHARING PROFILES ON A CLIENT DEVICE SHARING DISPLAY 

ACTIVITY WITH A DISPLAY SHARING APPLICATION 
 

  

(51) International classification  
:G06F 

21/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AIRWATCH LLC  
      Address of Applicant :1155 Perimeter Center West, Suite 100, 

Atlanta, Georgia 30338, United States of America U.S.A. 

(72)Name of Inventor : 

   1)NIRANJAN PARAMASHIVAIAH  

   2)PAVAN RAJKUMAR RANGAIN  

   3)MAHESH KAVATAGE  

   4)SUMAN ALUVALA  
 

(57) Abstract : 

Disclosed are various examples for facilitating sharing of activity on a display of a client device. The client device can be enrolled as a 

managed device with a management service. A display sharing profile can be created that specifies a whitelist and/or a blacklist of 

applications. Whitelisted applications are permitted to have activity occurring on the display shared with a display sharing 

applications. Blacklisted applications are not permitted to share activity with the display sharing application. The display sharing 

profile can be enforced by a management component or a display sharing application. [FIG. 3] 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041107 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : MODIFIED COMPOSITE MOLECULAR SIEVE AND PREPARATION METHOD AND 

APPLICATION THEREOF, AND CATALYST AND APPLICATION THEREOF 
 

  

(51) International classification  
:B01J 

29/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)China Petroleum & chemical Corporation 
      Address of Applicant :No.22 Chaoyangmen North Street, 

Chaoyang District,Beijing,100728 P.R.China China 

   2)Fushun Research Institute of Petroleum and 

Petrochemicals, SINOPEC Corp. 
(72)Name of Inventor : 

   1)XU Huiqing  

   2)LIU Quanjie  

   3)JIA Liming  

   4)WANG Wei 
 

(57) Abstract : 

The present invention provides a modified composite molecular sieve, and a preparation method and an application of the modified 

composite molecular sieve. The modified composite molecular sieve comprises SiO2 and a composite molecular sieve that comprises 

molecular sieve MCM-22 and zeolite A selected from at least one of ZSM-22, ZSM-23 and ZSM-48, wherein, the molecular sieve 

MCM-22 covers around the zeolite A. The present invention further provides a catalyst and an application of the catalyst. The catalyst 

comprises a carrier and a noble metal loaded on the carrier, wherein, the carrier comprises a modified composite molecular sieve that 

is the modified composite molecular sieve provided in the present invention or the modified composite molecular sieve obtained with 

the method provided in the present invention. The catalyst that utilizes the composite molecular sieve as a carrier not only can 

decrease the solidifying point of waxy raw oil, but also can improve the yield of liquid product, is especially applicable to the 

isomerization dewaxing process of lube distillate, and has an advantage of remarkably improving the viscosity index of lube base oil. 

Figure 1 
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(19) INDIA  

(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : A METHOD OF DIRECTIONAL AND CONTINUOUS TOUCH EXPANSION GESTURE FOR 

SHADOW INTERACTION 
 

  

(51) International classification  
:G06F 

3/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO.,LTD  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi-do 443-742 Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)GHOSH, Sanjay 

   2)BOSE, Joy 

   3)DARBAR, Rajkumar  

   4)VANKA, Jaya Prakash 
 

(57) Abstract : 

ABSTRACT METHOD OF INTERACTING WITH AN ELECTRONIC DEVICE AND A GESTURE THEREOF The present 

invention describes a method of performing an interaction with an electronic device using a continuous directional touch expansion 

gesture. According to one embodiment, a user interface of the electronic device generates a visual user interface element 

corresponding to a touch gesture provided by a user on a touch responsive area of a screen for user interaction on the electronic 

device. The user interface then detects a deformation on the touch responsive area of the screen and further determines a direction of 

expansion or contraction of the deformation on the touch responsive area of the screen. The user interface also analyzes an extent and 

area of change in screen capacitance in a specific direction due to a change in the deformation. Based on the detected change in the 

touch responsive area of the screen, one or more interaction inputs are provided to the user device. Figure 2A 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041557 A 

(19) INDIA  

(22) Date of filing of Application :05/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : A METHOD OF RECTIFYING BIT FLIPS TO OPTIMIZE OPERATION OF A COMPUTING 

SYSTEM 
 

  

(51) International classification  
:G06F 

9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO.,LTD  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi-do 443-742 Republic of Korea 

(72)Name of Inventor : 

   1)SHIVAMURTHAPPA, Pradeep Nelahonne 

   2)MUPPARTHI, Vikram  

   3)ALLUR, Sharan Kumar  

   4)SURIMANI, Suneel Kumar 

   5)JYOTHI, Arjun  
 

(57) Abstract : 

The present invention describes a method of rectifying bit flips to optimize operation of a computing system. The method comprises 

detecting, by an exception handler, an exception at run time, if the execution by a processor of one or more instructions received in a 

cache memory fails, storing, by a processor, the one or more instructions and a current running state of the computing system in data 

section of RAM on detecting the exception, invalidating, by the processor, the one or more instructions to flush contents of the cache 

memory, reloading, by the processor, the one or more instructions from code section of RAM upon invalidation, comparing, by the 

processor, the stored instructions with the reloaded instructions to identify a cache bit flip, and restoring, by the processor, the current 

running state of the computing system, if the cache bit flip is identified upon comparing. Figure 1 
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(19) INDIA  

(22) Date of filing of Application :06/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : GATE DRIVER CIRCUIT FOR POWER CONVERTERS INCORPORATING NORMALLY ON 

TRANSISTORS AND METHOD THEREOF 
 

  

(51) International classification  
:H02M 

1/08  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Indian Institute of Science 
      Address of Applicant :Bangalore-560 012, Karnataka, India 

Karnataka India 

(72)Name of Inventor : 

   1)Kaushik Basu 

   2)Sanket Parashar 
 

(57) Abstract : 

The present invention is in relation to a synchronous buck converter comprising gate driver circuit, incorporated with passive 

elements for conversion of unipolar voltage produced by a standard gate driver to a bipolar voltage along with bootstrap technique to 

drive the normally on metal oxide semiconductor field effect transistor. 

  

No. of Pages : 17 No. of Claims : 9 



The Patent Office Journal No. 23/2018 Dated   08/06/2018                                    21458 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041581 A 

(19) INDIA  

(22) Date of filing of Application :06/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : A METHOD AND SYSTEM FOR CAPTURING USER INTENT TO CONTROL AND RECREATE 

IOT ENVIRONMENT 
 

  

(51) International classification  
:H04L 

29/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO.,LTD  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi-do 443-742 Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)CHOUDHURY, Mainak  

   2)VEDULA, Kiran Bharadwaj  
 

(57) Abstract : 

ABSTRACT METHOD OF CREATING AN INTERNET OF THINGS (IOT) ENVIRONMENT BASED ON USER INTENT AND 

CONTROLLING THEREOF The various embodiments of the present invention disclose a method for creating and controlling IoT 

environment based on User Intent. According to one embodiment, an IoT interface of an electronic device receives input to create a 

scene based on user intent. The user performs one or more IoT actions on one or more IoT devices. Then, one or more related IoT 

devices having an ontological relationship with the one or more IoT devices are identified. Further, state information of the one or 

selected IoT devices and the one or more related IoT devices and corresponding contextual information are also obtained. The user 

then creates a IoT scene using the obtained state information of the one or more selected IoT devices and the one or more related IoT 

devices and corresponding contextual information. In one embodiment, the created IoT environment can be replayed while 

considering ontological relationship of the one or more IoT devices. Figure 5  
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(57) Abstract : 

A wide I/O semiconductor device is disclosed including a memory die stack wire bonded to an interface chip. The stack of memory 

die may be wire bonded to the interface chip using a wire bond scheme optimized for die-to-die connection and optimized for the large 

number of wire bond connections in a wide I/O semiconductor device. This method can achieve significant BW increase by improving 

packaging yield and costs, not possible with current packaging schemes. 
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(57) Abstract : 

ABSTRACT Methods and systems that allocate the total cost of virtual storage created from hard disk drives (HDDs) and solid state 

drives (SSDs) of server computers and mass-storage devices of a cloud-computing facility are described. The virtual storage is used to 

form virtual disks (VDs) of virtual machines (VMs) comprising a virtual datacenter (VDC). Methods calculate a total virtual storage 

cost of the virtual storage from hardware costs and other costs such as labor, maintenance, facilities and licensing costs, which is used 

to calculate an HDD cost rate and an SSD cost rate. A cost of each VD is calculate based on virtual storage policy parameters, the 

HDD cost rate, and the SSD cost rate. The costs of the VDs associated with a VM are combined to obtain a VM storage cost. The VM 

storage costs may be combined to obtain the virtual storage cost of the VDC. 

  

 

No. of Pages : 67 No. of Claims : 10 



The Patent Office Journal No. 23/2018 Dated   08/06/2018                                    21461 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041114 A 

(19) INDIA  

(22) Date of filing of Application :01/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : METHOD AND APPARATUS FOR PROBE INVARIANT RECONSTRUCTION OF IMAGES FROM 

TIME SERIES ULTRASOUND IMAGES 
 

  

(51) International classification  
:A61B 

8/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO.,LTD  
      Address of Applicant :SAMSUNG ELECTRONICS CO., 

LTD 129, Samsung-ro, Yeongtong-gu, Suwon-si, Gyeonggi-do 

443-742, Republic of Korea 

(72)Name of Inventor : 

   1)SUBBARAO, Nikhil Narayan 

   2)KUDAVELLY, Srinivas Rao  
 

(57) Abstract : 

ABSTRACT METHOD AND APPARATUS FOR PROBE INVARIANT RECONSTRUCTION OF IMAGES FROM TIME SERIES 

ULTRASOUND IMAGES The present invention provides a method and apparatus for probe invariant reconstruction of images from 

time series ultrasound images. According to one embodiment, a signal processor present in an ultrasound imaging apparatus, receives 

a sequence of time series input ultrasound images from a region of interest. The signal processor determines a plurality of hypoechoic 

regions present in the time series input ultrasound imaging apparatus. Further, from the plurality of hypoechoic regions, one or more 

hyperechoic regions are determined. Then, the one or more hypoechoic regions of image frames having one or more hyperechoic 

regions in each image frame of the time series sequence of input images are selected and combined together to form a composite 

image. Further, a transformation matrix is created using composite image and a reference image obtained in an orthogonal scanning 

plane. Then, using the composite and reference signal, 3D images are reconstructed. Figure 1 
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(57) Abstract : 

The invention relates to novel child-resistant blister card packages for medicaments. The blister card package comprises a rigid 

container sheet with cavities for containing a medicament and a cover sheet sealed to the container sheet and covering the cavities. 

The blister card package is detachable into individual sections or units, along lines of perforations. Each individual blister packing unit 

comprises a tear tab, a fold tab and at least one crease tab. The user operates three-step opening process, namely, tear-fold-tear, to 

open and access the medicament from the individual blister unit. 
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(57) Abstract : 

The present invention relates to a system and a method for providing a composite picture of a surrounding area in a portable display 

device. More specifically, the invention provides an integrated information distribution system (IIDS) and method for providing a 

composite picture in a portable display device to the user. The IIDS comprises of a plurality of sensors for capturing POI / target data 

from more than one location, one central computer, at least a display device for displaying the composite picture, and a wireless 

communication network for transferring the POI or target data. The central computer includes an information integrating engine for 

processing the captured POI / target data. Further, the engine is configured to process the captured POI or target data to form the 

composite picture in reference to the location and sending it to the display device. The display device comprises an information 

integrating App to display the composite picture in the desired orientation. 
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(57) Abstract : 

ABSTRACT Automatic Self-activation of universal integrated circuit card Accordingly, embodiments herein provide a method for 

self-activation of universal integrated circuit card (UICC) in a mobile device. The method includes receiving, by a UICC-activation 

application installed at the mobile device an input data from a user of the mobile device, wherein the UICC-activation application is 

associated with an operator of the UICC. The method also includes determining, by the UICC-activation application at the mobile 

device, whether an electronic-Know Your Customer (e-KYC) procedure needs to be initiated for obtaining a subscription to the UICC 

in the mobile device based on the input data. Furthermore, the method includes initiating, by the UICC-activation application at the 

mobile device, the e-KYC procedure with at least one operator server based on the input data and automatically activating the 

subscription in the UICC of the mobile device based on the e-KYC procedure. FIG. 6A  
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(57) Abstract : 

A system for scalable network traffic analysis and attacker detection comprising a traffic collector configured to collect huge network 

traffic data, a query engine to convert PCAP file format into CSV format, a HADOOP cluster unit provided to store the huge network 

traffic data and produce datasets, a packet classifier configured to classify packet for detection of an anomaly, a loader unit to detect 

threat signatures and a tracing unit coupled to the packet classifier and the loader unit for detecting a geographical location of an 

attacker using digital maps. The packet classifier includes a machine learning algorithm for constructing a classifier model. The 

machine learning algorithm enables to predict traffic behavior from the constructed classifier model. The machine learning algorithm 

is at least one of k-nearest neighbours (KNN), Support Vector machines (SVM) and Local outlier factor (LOF). The proposed system 

detects both identified and novel attacks through signature-based and anomaly-based detection techniques. 
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(57) Abstract : 

The various embodiments of the present invention provide an expandable table with an ease-of-extension features. The expandable 

table comprises a main table assembly, a plurality of auxiliary legs and a plurality of auxiliary table-tops. The main table assembly is 

rigid structure having at-least four primary legs and a table-top. Each auxiliary leg is slidably housed within the main table assembly. 

The plurality of auxiliary table-top is fixed with the table-top of the main table assembly. 
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(57) Abstract : 

Some embodiments provide a novel method for configuring a set of service one or more nodes on a host to perform context-rich, 

attribute-based services on the host computer, which executes several data compute nodes (DCNs) in addition to the set of service 

nodes. The method uses a context-filtering node on the host to collect a first set of attributes associated with service rules processed by 

the set of service nodes on the host computer. The context filter also collects a second set of attributes associated with at least one data 

message flow of a DCN (e.g., of a virtual machine (VM) or container) executing on the host. After collecting the first and second sets 

of attributes, the context filtering node on the host compares the first and second sets of attributes to generate a service tag to represent 

a subset of the first set of attributes associated with the data message flow. The method associates this service tag with the data 

message flow. This service tag can then be used to identify the subset of attributes associated with the data message flow when a 

service node needs to process its attribute-based service rules for the data message flow. [Figure 1] 
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(57) Abstract : 

A device used for increasing the corner speed of competition motorcycles is disclosed. The design is wing(s) mounted vertically at the 

front of competition motorcycle. The airfoil of these wing(s) are symmetrical airfoils. The leading edge and trailing edge high lift 

devices actuates to create a lift in the airfoil. This lift generated by the wing(s) helps the motorcycle to carry more corner speed for the 

same lean angle thereby increasing the average speed in a race track. 
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(57) Abstract : 

The present disclosure describes a skin care formulation which is non-oily and non-sticky. The formulation is comprises a) a mixture 

(A) comprising: (i) aluminium starch octenylsuccinate; (ii) white petroleum jelly; and (iii) glycol distearate; b) a mixture (B) 

comprising: (i) C10-30 alkyl acrylate crosspolymer; (ii) carbopol; (iii) steareth 21; and (iv) steareth 2, wherein mixture (A) to mixture 

(B) weight ratio is in the range of 1:1.5-1:2.0. The present disclosure also describes a process for preparing said skin care formulation 
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(57) Abstract : 

Systems and methods are provided for user defined distributed learning models grouped based on user clusters for configuring settings 

of a medical diagnostic imaging system. The systems and methods are configured to maintain models with predetermined settings for 

at least one of system settings, image presentation settings, or anatomical structures. The systems and methods are configured to 

calculate a data value representing select user preferences for a first user, identifying a first cluster based on the data value, and 

assigning a first model from the models to the first user based on the first cluster. The systems and methods are configured to monitor 

use of the first model by the first user during a medical diagnostic application to determine whether the first model is updated by the 

first user or automatically during the medical diagnostic application by changing at least one of system settings, image presentation 

settings, or anatomical structures. FIG. 1 
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(57) Abstract : 

A system for detecting presence of a plurality of different target sequences in a sample, wherein the system is configured to carry out 

plurality of polymerase chain reaction cycles (PCR), on a mixture comprising the sample, for each of the target sequences to result in 

respective PCR products if the target sequences are present. The system is also configured to carry out high resolution melt and 

measure capacitance of the mixture during the high resolution melt for detecting presence of melting temperatures based on the 

measured capacitance thereby enabling detection of presence of different target sequences in the sample. The PCR products, so 

formed, are subjected to restriction digestion by addition of enzymes for additional identification of PCR products and thereby the 

target sequence. Figure 3A 
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(57) Abstract : 

A method of representing the expected distance between effects of an effect yarn is disclosed in the present invention wherein the 

expected effect distance in a spectrogram is compared with the actual effect distance measured by the evenness tester. 

  

No. of Pages : 11 No. of Claims : 4 



The Patent Office Journal No. 23/2018 Dated   08/06/2018                                    21473 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041326 A 

(19) INDIA  

(22) Date of filing of Application :02/12/2016 (43) Publication Date : 08/06/2018 
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(57) Abstract : 

ABSTRACT A tractor seat assembly for attenuating road excitations and to reduce the vibrations induced by tractor engine in all six 

degrees of freedom, the seat assembly comprising: seat; seat mount; seat base; and suspension elements; wherein the seat assembly is 

mounted on the tractor skid and the suspension elements are placed between the seat mount and seat base to make an integrated 

connection for providing six degrees of freedom to the seat assembly. The suspension elements are configured as circular isolators 

with predetermined height and without metal-to-metal contact to provide 100% isolation between the vibration source and the seat. 

The isolator comprises outer metal bracket mounted on seat base; inner metal bracket inserted inside outer metal bracket; rubber guide 

for metal sleeve and carrying a bolt or pin inserted therein; wherein inner metal bracket supports the rubber guide to connect the seat 

to its base without any metal-to-metal contact there between. FIGURE 3a. 
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(57) Abstract : 

Disclosed are various embodiments for initiating execution of an application using trigger characters. A computing device detects an 

entry of a trigger character within a first user interface presented by a first application installed on the computing device. The 

computing device then identifies a string following the trigger character. The computing device then determines that the string 

matches a name of a second application installed on the computing device. The computing device then initiates execution of the 

second application. Subsequently, the computing device switches from the first user interface to a second user interface presented by 

the second application. [FIG. 1A] 
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(57) Abstract : 

The present invention generally relates to a product which can be used for the protection of feet. This product can be used for 

removing the dead sells of the feet and this product can be used for polishing the feet at the time of taking bath. This product can be 

fixed and removed on die floor of die bathroom very easily without causing any damage to the bathroom floor. This product can be 

laid over any type of bathroom tiles by using the principles of vaccum pressure. It can be easily removed for cleaning and can be 

further laid down effectively in no time. 
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(57) Abstract : 

Exemplary embodiments of the disclosure are related an article having anti-slip and/or anti-skip properties that may be attached to the 

object for providing stability of the object. Figure 1 
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(57) Abstract : 

The present invention also relates to novel crystalline form of N-(4-(6,7-dimethoxy quinolin-4-yloxy)phenyl)-NúÊ-(4-

fluorophenyl)cyclopropane-1,1-dicarboxamide (S)-malate compound of formula-1a and process for its preparation thereof.  
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(57) Abstract : 

The present invention relates to improved process for the preparation of 7-{4-[4-(2,3-dichlorophenyl)-piperazin-1-yl]butoxy}-2-oxo-

3,4-dihydro-2H-quinolin-1-yl)methyl dodecanoate  compound  of  formula-1,  which  is  represented  by  the  following  structural 

formula 
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(57) Abstract : 

ABSTRACT A real-time tire pressure monitoring system for a vehicle comprises a rotary union assembly provisioned with a housing 

member. The housing member is configured with a rotary member and a stationary member at either end, which are assembled such 

that, a passage is configured to extend from the stationary member into the rotary member. The passage connects a compressor unit 

and a pressure port in the rotary member to receive pressurized air from the compressor unit. At least one outlet port is provisioned, to 

transfer pressurized air to the tire of the vehicle. Also, a pressure sensor is configured to a pressure line between the tire of the vehicle 

and a compressor unit to generate a feedback signal. Additionally, a control unit is configured to the pressure sensor, to receive the 

feedback signal and generate an operational signal for the compressor unit to supply pressurized air to the tire. Figure 1 
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(57) Abstract : 

ABSTRACT Title: A system and method for real-time ultrasonic thickness measurement of immersed structures The present invention 

relates to a system and method for real-time contactless ultrasonic thickness measurement of immersed structures, developed to 

support inspection by means of submersible ROVs. Accordingly, an ultrasonic thickness measurement system for measuring thickness 

of immersed structures consisting of ultrasonic probe encased in a casing capable of withstanding high-pressures. Immersed ultrasonic 

probe is not in contact with the structure. The probe is designed to operate in a liquid environment and all connections are leak proof. 

Further, the probe is connected to a pulser receiver also known as signal processing unit which is integrated to data processing 

module. The data processing module includes signal filtering, algorithms for signal smoothing, peak detection algorithms, heuristic 

algorithms for thickness measurement and data selection algorithms for data processing and thickness measurement of immersed 

structures. Figure 1 (for publication)  
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(57) Abstract : 

ABSTRACT Title: Underwater Linear Actuator for Observational Class ROVs The present invention relates to linear actuator for 

generating a linear motion from a rotary motion for actuating tools. An underwater linear actuator mounted on ROV has a central hull 

cylinder housing a rotary motion producing means and a linear motion producing means, wherein said linear motion producing means 

coupled with said rotary motion producing means converting said rotary motion to linear motion, said linear motion producing means 

comprises a threaded shaft and nut arrangement. Further, the actuator comprises an actuator shaft movable linearly by said linear 

motion producing means between a first position and a second position, said actuator shaft being coupled to one of said threaded shaft 

and nut arrangement through a shaft coupler. A linear bearing supporting the actuator shaft supports a sensor system for detecting 

linear extension. The linear motion producing means in activated condition converts rotary motion to linear motion enabling the 

actuator shaft to be reversibly moved between said first and said second positions enabling the tool to perform the function with 

preferred DoF. Figure 1 (for publication)  
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(57) Abstract : 

Battery swapping systems and methods. Embodiments herein disclose methods and systems to enable swapping of a battery module at 

a swapping station, wherein the swapping station can provide a battery module to a user based on a plurality of factors comprising of 

weather parameters, battery module application, user behaviour, and so on. Embodiments herein disclose an application present on a 

user device that enables a user to connect to the swapping station, wherein the application provides information to the swapping 

station, which will enable the swapping station to determine at least one suitable battery module for the user. Embodiments herein 

disclose methods and systems for managing a second life application for the battery module. FIG. 4  
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(57) Abstract : 

A method for identifying and projecting recurrent event patterns in an Information Technology (IT) infrastructure is disclosed. The 

method includes deriving at least one time period based on historical events data; grouping the historical events data comprising a 

plurality of events based on the at least one time period to create a plurality of data points sets; creating an event corpus comprising 

each of the plurality of events arranged based on frequency of occurrence across the plurality of data points sets; identifying one or 

more events that have highest frequency of occurrence within the event corpus; determining one or more data points sets from the 

plurality of data points sets in which the one or more events have occurred; and computing a projected frequency of occurrence of the 

one or more events in future time periods. FIG.3 
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(57) Abstract : 

The present invention is in relation to quantitative analysis of bio-analyte using a bio-sensor-Device (A), comprising an Optical 

Reader system (B) integrated with a communicable device like smartphone. The programmed communicable device processes the 

images transmitted by the Optical reader system (B) and display, save and transfer the analytical results. 
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(57) Abstract : 

AS ATTACHED 
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:NA 

:NA 

(62) Divisional to Application Number 
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:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MRS.VANI SUKUMAR  
      Address of Applicant :PRAPATI NO .36 2ND MAIN ROAD, 

KANNAPPA NAGAR THITUVANMAYUR CHENNAI TAMIL 

NADU INDIA 600041 Tamil Nadu India 

(72)Name of Inventor : 

   1)GONIBEED VENKATAKRISHNAPPA SUKUMARA  
 

(57) Abstract : 

APPLICANT: MRS.VANI SUKUMAR TITLE: DIRECT LIFTING PUMP WITH POSITIVE DISPLACEMENT OF WATER AND 

PROCESS THEREOF ABSTRACT The present invention shall disclose a double action, direct lifting pump with positive 

displacement of water and process thereof. The double action, direct lifting pump of the present invention comprises of 1.solar panel 

2. Control box 3.coil 4.core, 5 arm 6. Locking mechanism. 7. Lever 8 inner tube 9 outer tube 10. Water container 11. Fixed valve pipe 

12 casing pipe 13 valve 1 14. Valve 2 15 valve 3 16 generator arm 17.link wheel 18.actuator wheel .19.air cylinder 20. Compressed air 

chamber 21 control valve 22, dead weight, 23 belt drive 24 clutch 25 Alternator. The pump is practically a no loss pump as there is no 

loss in friction and weight. Further there is no limitation for the depth of the well from which the water can be pumped out. Hence the 

pump of the present invention is an ideal pump for solar application.in addition to pumping the water, the system can be connected to 

actuator wheel through link wheel that produce compressed air that is stored in the compressed air chamber. Alternator connected to 

the actuator will generator that will generate power too. The storage of compressed air will act as backup source to provide power 

when there is no sunlight. Also during the day time the power can be generated to support the peak load.  
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(54) Title of the invention : Methods and systems for identifying, incorporating, streamlining viewer intent when consuming media 
 

  

(51) International classification  
:H04N 

21/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Streamingo Solutions Private Limited. 
      Address of Applicant :# 42, 2nd Main,Vyalikaval , Bangalore-

560003 Karnataka India 

(72)Name of Inventor : 

   1)Vaibhav Goel 

   2)Sharath Manjunath 

   3)Vidhya T.V 

   4)Vinay T.S 
 

(57) Abstract : 

ABSTRACT The embodiments herein provide systems and methods for identifying viewer intent for a multimedia of an electronic 

device, wherein a method includes generating a textual summary from at least one multimedia. Further, the method includes 

determining and displaying at least one of one or more keywords and one or more key phrase associated with the textual summary. 

Further, the method includes generating one or more paragraphs from the extracted textual summary to generate one or more chapters 

based on the at least one of one or more keywords and one or more key phrases appeared in a time stamp associated with the textual 

summary. Further, the method includes generating one or more index tables for the generated one or more chapters to enable a user to 

search inside the multimedia. FIG. 2  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641041400 A 

(19) INDIA  

(22) Date of filing of Application :03/12/2016 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : FINANCIAL SYSTEM CHANGE BY BRINGING E-NOTES AND SWIKT, MAIN GOALE IS GET A 

SINGLE TAX ID FOR A INDIVIDUAL OR ORGANISATION GLOBALLY AND THEN USE IT PART OF THE BANKS 

ACCOUNT. USE THE TRANSACTION MONITORING SYSTEM TO HELP TRACK THE FLOW AND IMPROVE THE TAX 

REVENUE, INCREASED REVENUE TO HELP IMPROVE THE GOVERNMENT ABILITY TO FUND NEEDY. SWIKT WILL 

HELP HANDLE KYC WELL AND THIS CAN COME HANDY FOR IDENTIFICATION AND BANKS CAN SAVE MILLIONS 

BY IT. 
 

  

(51) International classification  
:H02N 

11/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)Sunil G Hebbar 
      Address of Applicant :53/33, Madku D mansion, 30th cross, 

7th block, jayanagar, Bangalore Karnataka India 

(72)Name of Inventor : 

   1)sunil g hebbar 
 

(57) Abstract : 

Making Tax ID mandatory for a person (individual or organization)to be generated at the time of birth(when a company or an 

organization is formed) and tag it to person. Make the account id part of every account opened by person or company or 

organization. The Tax number will be used part of any account globally and all the transaction on this account will be tied to the host 

country tax authority to help centrally manage the flow of money. In parallel get the physical notes and replace with digital money till 

a particular amount, keep only lower denomination of physical currency to handle lower value transactions.  A central entity to be 

formed and link police record and tax id to support central monitoring and help criminals being part of financial system, further credit 

record can also be linked to help get one view of individual or organization globally.  This will save millions to banks and improve the 

tax net to government, improved revenue can be used to support needy and help reduce poverty. 
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(54) Title of the invention : A METHOD TO MINIMIZE RECOVERY TIME AND IMPROVE LOGGING LINEARITY OF 

LOGARITHMIC AMPLIFIERS WITH DIGITAL SOLUTION 
 

  

(51) International classification  
:G01R 

19/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BHARAT ELECTRONICS LIMITED  
      Address of Applicant :M/s.Bharat Electronics Limited, 

Corporate Office, Outer Ring Road, Nagavara, Bangalore - 

560045 Karnataka India 

(72)Name of Inventor : 

   1)Venkatamuni Thoti  

   2)Vikas Kumar 

   3)Fouziya Ceentakath  

   4)Kalyani Murthy  
 

(57) Abstract : 

Abstract A method to minimize recovery time and improve logging linearity of logarithmic amplifiers with digital solution The 

invention relates to a method to minimize recovery time and improve logging linearity of logarithmic amplifiers with a digital 

solution. In one embodiment, this is accomplished by receiving radio frequency signals as an input, conditioning the signal by the RF 

signal conditioning chain. Further, sampling and converting the received radio frequency signal to a digital radio frequency signal by 

an analog to digital convertor without down conversion to intermediate frequency. Digitally converting the signal to a video signal by 

a field programmable gate array. Figure 2 (for publication) 
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(54) Title of the invention : SYSTEM AND METHOD FOR CONTINUOUS TOUCH DYNAMIC USER AUTHENTICATION 
 

  

(51) International classification  
:G06F 

3/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(61) Patent of Addition to Application Number  
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(71)Name of Applicant :  

   1)PSG College of Technology 
      Address of Applicant :Avinashi Road, Peelamedu, Coimbatore 

Tamil Nadu India 

(72)Name of Inventor : 

   1)R.Senthil Prabha 

   2)Dr.R.Vidhyapriya  

   3)N.Ravitha Rajalakshmi 
 

(57) Abstract : 

A continuous touch dynamic user authentication system (106) is provided. The continuous touch dynamic user authentication system 

(106) includes a database (202), a touch inputs obtaining module (204), a touch inputs features extraction module (206), a user 

template comparison module (208), a user authentication module (210), an authenticated user monitoring module (212), and a 

template update module (214). The touch inputs obtaining module (204) that obtains one or more touch inputs from the user 102. The 

user authentication module (210) that authenticates the user (102) when pressure values of the user (102) match with pressure template 

values in the database (202). The authenticated user monitoring module (212) that continuously monitors the one or more touch inputs 

from the user (102) and calculates a trust level of the user (102). The template update module (214) that continuously updates the 

pressure template values in the database (202). 
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(54) Title of the invention : CALCULATION & MEASUREMENT DEVICES THAT DISPLAYS OUTPUT USING A 

SCANNABLE BAR CODE OR QUICK RESPONSE (QR) CODE. 
 

  

(51) International classification  
:G01S 

5/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 
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:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Sangeeta Dash 
      Address of Applicant :Site no 13, First Floor, 4th Main, NRI 

Layout, T.C.Palya Main Road, Rammurthy Nagar, Bangalore - 

560016 Landmark - HDFC bank (Kalkare Branch) Karnataka 

India 

(72)Name of Inventor : 

   1)Sangeeta Dash 

   2)Abhinav Dash 
 

(57) Abstract : 

The traditional calculating/calculation machines (e.g. a calculator) or a measurement machine (e.g. a weight machine) display the 

numerical value of measurement or in some cases display the price associated with that measured value. The current disclosure is 

about an embodiment that calculates or measures and then provides a scannable graphical barcode or a quick response (QR) code that 

is associated with the measurement or the price associated or even a payment code that can be scanned by the buyer to pay through 

their mobile wallet or digital wallets etc. This embodiment is also applicable to calculating or measurement apps on the smart phone or 

mobile devices. 
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(54) Title of the invention : DRIVER CIRCUIT FOR TRANSMITTER 
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(71)Name of Applicant :  

   1)SILAB TECH PVT. LTD.  
      Address of Applicant :303, 2nd Floor, A Block, AECS Layout, 

Kundalahalli, Bengaluru, Karnataka-560037 Karnataka India 

(72)Name of Inventor : 

   1)Mr. Biman Chattopadhyay 

   2)Mr. Ravi Mehta 
 

(57) Abstract : 

A driver circuit, as shown in FIG. 3, includes a first inverter, a bias-control circuit, and a second inverter. The first inverter, which is 

connected between a first supply voltage and ground, receives an input data signal and generates an inverted version of the input data 

signal. The bias-control circuit, which is connected between a second supply voltage and the first inverter, receives the inverted 

version of the input data signal and a bias signal, and generates a level-shifted data signal based on the inverted version of the input 

data signal, the bias signal, and the second supply voltage. The bias-control circuit reduces a difference between voltage levels of the 

second supply voltage and the inverted version of the input data signal. The second inverter is connected between the second supply 

voltage and ground, and further connected to the bias-control circuit and first inverter and generates an output data signal. 
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(54) Title of the invention : COLD AND WARM FOMENTATION DEVICE USING THERMOELECTRIC ELEMENT 
 

  

(51) International classification  :F25B21/04  

(31) Priority Document No  
:10-2016-

0166084  

(32) Priority Date  :07/12/2016 

(33) Name of priority country  
:Republic 

of Korea 

(86) International Application No 
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(71)Name of Applicant :  

   1)CAMEL Co, Ltd  
      Address of Applicant :63 Gomyung-ro 6-gil, Jechoen-si, 

Chungcheongbuk-do 27134 Republic of Korea Republic of Korea 

(72)Name of Inventor : 

   1)SHIM, JE-KYUN  
 

(57) Abstract : 

COLD AND WARM FOMENTATION DEVICE USING THERMOELECTRIC ELEMENT.There is provided a cold and warm 

fomentation device including a cylindrical case, an upper portion and a lower portion of which are opened, a far-infrared ray ceramic 

plate formed of a material emitting a far-infrared ray and coupled to the case, a thermoelectric element such as a Peltier element, 

configured to apply heat to the far-infrared ray ceramic plate, a cover coupled to an upper portion of the case to fix the far-infrared ray 

ceramic plate, and a temperature adjusting circuit unit configured to adjust a direction and an intensity of a current supplied to the 

thermoelectric element. Reference Figure: Figure 1 
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(54) Title of the invention : METHOD FOR 3D RECONSTRUCTION OF AN ENVIRONMENT OF A MOBILE DEVICE, 

CORRESPONDING COMPUTER PROGRAM PRODUCT AND DEVICE 
 

  

(51) International classification  :G06T17/00;  

(31) Priority Document No  :16306599.8  

(32) Priority Date  :01/12/2016 

(33) Name of priority country  :EPO 
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(72)Name of Inventor : 

   1)LUO, Tao 

   2)ROBERT, Philippe 

   3)ALLEAUME, Vincent  
 

(57) Abstract : 

ABSTRACT METHOD FOR 3D RECONSTRUCTION OF AN ENVIRONMENT OF A MOBILE DEVICE, CORRESPONDING 

COMPUTER PROGRAM PRODUCT AND DEVICE. A method is proposed for 3D reconstruction of an environment of a mobile 

device comprising a camera. Such method comprises: ú calculating (100) a coarse 3D reconstruction of at least one area of the 

environment by a first reconstruction method that takes into account first 10 pictures of the at least one area captured by the camera; ú 

determining automatically ( 11 0) if at least one target part exists in the environment based on a detection of at least one object 

attribute taking into account at least one of the first pictures; ú calculating (120) a refined 3D reconstruction of the at least one target 

part by 15 a second reconstruction method that takes into account second pictures of the at least one target part captured by the 

camera; ú aggregating (130) the calculated reconstructions for providing the 3D reconstruction of the environment. 
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(54) Title of the invention : HIGH-STRENGTH LIGHTWEIGHT SCREW HAVING A DOUBLE CONTOUR ENGAGEMENT 
 

  

(51) International classification  :F16B33/00  

(31) Priority Document No  
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(72)Name of Inventor : 

   1)RHL, Reiner 

   2)SCHMITT, Thorsten  

   3)HARTMANN, Gunther (Deceased) 

   4)KELLNER, Manuel  

   5)VENNEMANN, Klaus-G¼nter 
 

(57) Abstract : 

A high-strength screw (1) includes a head (2) having a tool engagement external contour (7) and a tool engagement internal contour 

(8). For example, the tool engagement external contour (7) is an external six-edge (external hexagonal) and the tool engagement 

internal contour (8) is an internal six-edge (internal hexagonal). Pocket-shaped impressions (13) are arranged in the tool engagement 

internal contour (8) between the corners (12). (Fig. 1) 
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(54) Title of the invention : A FEEDING STRUCTURE AND BASE STATION ANTENNA 
 

  

(51) International classification  
:H01P1/18; 

H01Q1/18;  

(31) Priority Document No  
:CN 

201611101000.6  

(32) Priority Date  :06/12/2016 
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(72)Name of Inventor : 

   1)MR.Yang Zhong Cao 

   2)MS.Chen Guoqun 

   3)MS.Huang Ping 
 

(57) Abstract : 

The present invention discloses a kind of feeding structure and base station antenna. The stated base station antenna consists of the 

reflector and at least one feeding structure installed on the reflector. The stated feeding structure includes radiator, feeding Balloon 

and feeder panel, wherein one end of the feeding Balloon is connected to the radiator, while the other end is earthed after going 

through the feeder panel. On the end where the feeding Balloon is earthed, at least one notch should be opened so as to realize its 

indirect grounding. Under working status, excitation signals will start from the feeder panel and go through the feeding Balloon so as 

to be transformed & transmitted to the radiator. The present invention can not only enhance the radiation performance of the antenna, 

perfect the cross polarization ratio of the antenna, but also can be in favour of increasing the antenna gain, improving the coverage of 

the base station, and optimizing the electrical properties of the antenna. FIG. 1 
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   1)MURAKAMI, Hitoshi  

   2)HONDA, Masashi 
 

(57) Abstract : 

ABSTRACT The present invention aims to provide a food containing, as a main ingredient, a foodstuff produced in developing 5  

regions with many malnourished patients, specifically at least one kind of grain selected from the group consisting of soybean, maize 

and sorghum, which contains sufficient protein/amino acid nutrients, is easy to take even without water, and provides a high 

improving effect on malnutrition (especially severe acute 10  malnutrition). The present invention relates to a food containing at least 

one grain selected from the group consisting of soybean, maize and sorghum, lysine or a salt thereof, glutamine or a salt thereof, and 

methionine or a salt thereof. malnutrition). The present invention relates to a food containing at least one grain selected from the group 

consisting of soybean, maize and sorghum, lysine or a salt thereof, glutamine or a salt thereof, and methionine or a salt thereof. 
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(54) Title of the invention : CASTING DEVICE AND CASTING METHOD 
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(72)Name of Inventor : 

   1)GARTNER, Josef 

   2)HUBAUER, Werner 
 

(57) Abstract : 

A device for casting a metallic component comprising an outer undercut, the device comprising: a base body (3) with a first end 

portion (12) and a circumferential side wall (13) comprising a tapering inner surface (16); a first die part (4) that is insertable into the 

base body (3) and that forms a first molding surface (23) for the component (8) to be cast; a plurality of side die parts (5), which are 

insertable into the base body (3) and which, in the inserted state, are radially supported against the circumferential side wall (13) of the 

base body (3) and form a die ring (17) comprising an inner molding surface (18) for the component (8) to be cast; a second die part 

(6), which is moveable into the die ring (17) formed by the side die parts (5) to a casting position, and which forms a second molding 

surface (36) for the component (8) to be cast, wherein in the casting position, the second die part (6) is arranged in a completely 

contact-free manner with respect to the first die part (4).  Figure 1 
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(54) Title of the invention : CONNECTED LAMP AND LAMP CONTROL METHOD 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)BAZIN, Jean-Luc 

   2)GRACIA, Jean-Claude 
 

(57) Abstract : 

The invention relates to a portable connected lamp making it possible to project a pattern, the lamp including: lighting means 

configured to transmit a light, the lighting means including ú means for transmitting at least one light beam; ú projection means 

arranged to project at least one light pattern; reception means configured to receive control instructions via a wireless connection, the 

control instructions including data to be projected; control means configured to control the projection means so that they project the 

data received by the reception means. Figure 4 

  

No. of Pages : 20 No. of Claims : 13 



The Patent Office Journal No. 23/2018 Dated   08/06/2018                                    21500 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201744042967 A 

(19) INDIA  

(22) Date of filing of Application :30/11/2017 (43) Publication Date : 08/06/2018 
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(72)Name of Inventor : 

   1)HAGA, Takuya 
 

(57) Abstract : 

Provided is a flux for submerged arc welding which, when used in welding, is effective in inhibiting the formation of iron-particle 

projections and slag adhesion, brings about a sound bead appearance, and has satisfactory resistance to blowing-up of slag.  The flux 

for submerged arc welding includes: Fe: 1.0 to 30.0% by mass; TiO2: 2.0 to 23.0% by mass; Al2O3: 2.0 to 25.0% by mass; and MgO: 

20.0 to 35.0% by mass, and at least 40% of the Fe based on an entire Fe component is contained in particles each having a particle 

diameter of 500 um or more, at least 40% of the TiO2 based on an entire TiO2 component is contained in the particles each having a 

particle diameter of 500 um or more, at least 40% of the Al2O3 based on an entire Al2O3 component is contained in particles each 

having a particle diameter of 500 um or more, and at least 40% of the MgO based on an entire MgO component is contained in 

particles each having a particle diameter of 500 um or more. 
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(54) Title of the invention : DEVICE AND METHOD OF HANDLING DATA TRANSMISSIONS AFTER A HANDOVER 
 

  

(51) International classification  

:H04W36/14; 

H04W4/00; 

H04W48/08  

(31) Priority Document No  :62/429,086  

(32) Priority Date  :02/12/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HTC Corporation  
      Address of Applicant :No. 23, Xinghua Road, Taoyuan 

District, Taoyuan City 330, Taiwan, R.O.C. Taiwan 

(72)Name of Inventor : 

   1)WU, Chih-Hsiang 
 

(57) Abstract : 

A communication device for handling data transmissions after a handover comprises a storage device for storing instructions 

comprising receiving a first radio resource control (RRC) message configuring a first data radio bearer (DRB) and configuring a 

mapping that a first flow is mapped to the first DRB, from a first base station (BS); receiving a first PDU of the first flow or a second 

flow over a second DRB from the first BS; transmitting a second plurality of PDUs of the first flow over the second DRB in response 

to the first PDU; receiving a handover command from the first BS; performing a handover to a second BS in response to the handover 

command; and transmitting a third plurality of PDUs of the first flow over the first DRB to the second BS in response to the handover 

command, after performing the handover to the second BS. Figures 
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(57) Abstract : 

MESSAGE PUSHING METHOD, CLIENT, SERVER, AND PROGRAMMABLE DEVICE ABSTRACT The present invention 

discloses a message pushing method, client, server, and programmable device. The method comprises: sending a message list request 

to a server, and acquiring a target message list correspondingly returned by the server; when the local status is monitored as meeting a 

pushing trigger condition for a target message, generating, according to the target message, a message display interface that fits the 

local application environment for pushing the target message. According to the present invention, the timing to push messages is more 

accurate and the message display efficiency is improved. 
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(57) Abstract : 

Method (1) for controlling an electric power distribution micro-grid (100), said micro-grid comprising: - an electric coupling node 

(POC), at which said micro-grid is electrically disconnectable from an electric power distribution main grid (200); - one or more 

electric loads (DL1, úĤ, DLN, UL1, úĤ, ULM), each consuming a corresponding amount of electric power provided by aid micro-grid, 

said electric loads including one or more disconnectable loads (DL1, úĤ, DLN, UL1, úĤ, ULM) electrically disconnectable from said 

micro-grid; - at least an electric power source (GEN) including one or more electric power generators; The method of the invention is 

carried out in response to the disconnection of said micro-grid from said main grid on a disconnection instant (ts) and comprises the 

following steps: - determining (11) whether the electric disconnection of said micro-grid from said main grid is due to a fault in said 

main grid (200); - if it is determined that the disconnection of said micro-grid from said main grid is not due to a fault in said main 

grid (200), executing (12) a load shedding procedure (2) to disconnect in a selective manner one or more disconnectable loads (DL1, 

úĤ, DLN); - if it is determined that the disconnection of said micro-grid from said main grid is due to a fault in said main grid (200), 

determining (13) whether a drop of a frequency of said micro-grid is in progress following the disconnection of said micro-grid; - if a 

drop of frequency is in progress following the disconnection of said micro-grid from said main grid, executing (14) said load shedding 

procedure (2). 
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(57) Abstract : 

DEVICE FOR CAPTURING SOLAR ENERGY. The present invention relates to a solar energy harvesting device, said device 

including several single-axis solar trackers (S1-S5), each comprising an elongated structure (4) on which a plurality of photovoltaic 

panels (2) are installed, and a tubular rotating shaft (1) fixed to a lower side of the structure (4). A plurality of support feet (20) 

rotatably support the coaxially aligned tubular rotating shafts (1) of the several single-axis solar trackers (S1-S5) on the ground. A 

motor rotates the tubular rotating shafts (1) according to the relative movements of the Sun. Positive and negative wires (3 a, 3b) 

conducting electrical energy generated by the photovoltaic panels (2) connected in series of the different single-axis solar trackers (S1-

S5) are housed inside one or more of the tubular rotating shafts (1). 
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(54) Title of the invention : SYSTEM AND METHODS FOR CLOUD-BASED MONITORING AND CONTROL OF PHYSICAL 

ENVIRONMENTS 
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(57) Abstract : 

Disclosed are systems and methods for cloud-based monitoring and control of physical environments. A system comprises a 

computing cloud with at least one processor configured to execute one or more application modules and a data analytics module for 

analyzing diagnostic and environmental metric data. The system further comprises a building server communicatively coupled with 

the computing cloud at least one gateway communicatively coupled with the building server and at least one system device 

communicatively coupled with the at least one gateway. The at least one system device generates environmental metric data for 

further analysis and display and the data is communicated to the computing cloud by way of the at least one gateway and the at least 

one building server. Fig.1 

  

 

No. of Pages : 79 No. of Claims : 15 



The Patent Office Journal No. 23/2018 Dated   08/06/2018                                    21506 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847019343 A 

(19) INDIA  

(22) Date of filing of Application :23/05/2018 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : DISPLAY DEVICE AND DISPLAY CONTROL METHOD 
 

  

(51) International classification  :H04N13/04G02F1/00G09G3/00  

(31) Priority Document No  :15193804.0  

(32) Priority Date  :10/11/2015 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2016/077245  

:10/11/2016 

(87) International Publication No  :WO/2017/081139  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KONINKLIJKE PHILIPS N.V.  
      Address of Applicant :High Tech Campus 5, 5656 AE 

Eindhoven. Netherlands 

(72)Name of Inventor : 

   1)KOERBER, Achim, Gerhard, Rolf 

   2)KROON, Bart  

   3)JOHNSON, Mark Thomas 
 

(57) Abstract : 

A display device comprises a display panel (24) a light blocking arrangement for selectively blocking light which is directed to a 

lateral output direction from the display panel and an array of lenses (27). The display has a privacy mode in which the light blocking 

arrangement blocks laterally directed light output from the display device and a public mode in which the light blocking arrangement 

allows light to pass which is directed to a lateral output direction. The light blocking arrangement comprises a stack of layers (80) 

each layer comprising a pattern of light blocking arrangement portions of two different types (9092) such that in the stack of layers the 

portions align to form light blocking members each light blocking member being aligned with an respective lens. The repeating 

pattern of the light blocking members has a pitch which is double the lens pitch. This enables the light blocking arrangement to be 

manufactured more easily. 
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(57) Abstract : 

A lighting control circuit is for controlling a lighting arrangement comprising a set of at least two light sources in parallel. A current 

driver is used to deliver a drive current to the lighting arrangement. A switch is associated with the second light source which may for 

example be provided for color adjustment and the duty cycle of the switch is controlled as well as the overall drive current setting 

thereby to control the color or color temperature setting and dimming level of the lighting arrangement. The controller derives the 

required average output current and the expected average output voltage from the current driver based on the determined duty cycle 

and the dimming level and then derives the current driver setting. In this way the current driver is accurately controlled to deliver the 

required output. This enables a single stage driver to be used to control the color or color temperature of multiple light source channels 

for example in dependence on a dimming level. Fig.3 
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(57) Abstract : 

There is provided mechanisms for configuring beamforming settings. A method is performed by a wireless radio transceiver device 

configured to communicate in directional beams. The method comprises obtaining a performance indication requiring configuration of 

the beamforming settings of the wireless radio transceiver device. The method comprises selecting a similarity measure objective 

based on what kind of performance indication was obtained. The method comprises determining, based on the similarity measure 

objective and results from a similarity measure procedure applied to pairs of received signals, an order in which to evaluate the 

directional beams when configuring the beamforming settings. 
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(57) Abstract : 

A punching device (10) includes a body (12), a drive unit (18) connected to an upper part of the body (12), and a cam block (76) that 

moves in a horizontal direction in the interior of the body (12) under a driving action of the drive unit (18). A second rotating roller 

(108), which is connected to a rod (16), is inserted in a second cam groove (96) of the cam block (76). The second cam groove (96) 

includes first and second groove portions (98, 100) inclined at predetermined angles with respect to the direction of movement of the 

cam block (76), such that when the rod (16) descends downwardly toward a workpiece (W), a second rotating roller (108) moves from 

the second groove portion (100) to the first groove portion (98) having a smaller angle of inclination, whereby the driving force 

transmitted to the rod (16) is boosted in power. Fig.l 
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(57) Abstract : 

A first radio node (200), a second radio node (202) and methods therein, for transmitting and receiving a data block in a radio 

network. The first radio node (200) selects (2:1) at least one of: 1) time diversity mode, 2) frequency diversity mode, and 3) spatial 

diversity mode, based on a first comparison between an estimated signal quality of each diversity mode and a quality threshold, and/or 

a second comparison between an estimated round trip time of each diversity mode and a round trip time threshold. The first radio node 

(200) further performs (2:2) a first transmission of the data block, and the second radio node (202) identifies (2:3) the diversity 

mode(s) selected by the first radio node (200). The first radio node (200) then performs (308) a second transmission of the data block 

according to the selected diversity mode(s) so that the second radio node (202) can decode (2:5) the data block by combining the first 

and second transmissions of the data block. 
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(57) Abstract : 

Provided are an information processing device and the like capable of reducing the time required to perform a process for checking 

whether programs have been updated normally after a program update. An information processing device is provided with: a memory 

for storing a main program; a processor for reading and executing the main program stored in the memory; a program update unit for 

updating the main program stored in the memory; and an activation control unit for activating the processor in an update check mode 

when the processor is reset after the main program stored in the memory has been updated by the program update unit. When activated 

in the update check mode the processor generates a monitoring process for monitoring whether a process generated by executing the 

main program is operating normally and outputs a monitoring process activation completion signal if the monitoring process has been 

generated normally. 
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(57) Abstract : 

This application relates to apparatus and methods for traffic monitoring especially for monitoring of road traffic flow using fibre optic 

distributed acoustic sensing. The method involves performing distributed acoustic sensing (DAS) using a suitable interrogator unit 

(103) to provide a measurement signal from each of a plurality of sensing portions of a first length of a sensing optical fibre (102) 

where the first length of the sensing optical fibre runs alongside a road (101) having a plurality of lanes. The measurement signals 

from the sensing portions are processed to detect vehicles (104) travelling on the road and to determine at least one detected traffic 

flow property. The method further involves using a traffic flow model to relate the detected flow property to a modelled flow property 

where the traffic flow model is configured to model vehicle detections that will be missed by the distributed acoustic sensing i.e. an 

indication of vehicles present on the road but not detected by the DAS sensor. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847019878 A 

(19) INDIA  
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(54) Title of the invention : TEMPERATURE-COMPENSATED REFERENCE VOLTAGE GENERATOR THAT IMPRESSES 

CONTROLLED VOLTAGES ACROSS RESISTORS 
 

  

(51) International classification  :G05F3/30  

(31) Priority Document No  :14/970,265  

(32) Priority Date  :15/12/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/063139  

:21/11/2016 

(87) International Publication No  :WO 2017/105796  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  
      Address of Applicant :ATTN: International IP Administration, 

5775 Morehouse Drive, San Diego, California 92121-1714 U.S.A. 

(72)Name of Inventor : 

   1)RASMUS, Todd Morgan 
 

(57) Abstract : 

An apparatus and method for generating a temperature-compensated reference voltage are disclosed. The apparatus generates 

substantially equal temperature-compensated currents by controlling (through negative feedback) voltages across separate resistors 

through which the currents flow respectively. Two of the temperature-compensated currents are formed by combining (e.g. summing) 

a complementary to absolute temperature (CTAT) current (ICTAT) and a proportional to absolute temperature (PTAT) current 

(IPTAT). A reference voltage VREF is produced by configuring the other the temperature-compensated current to flow through an 

output resistor. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847019981 A 

(19) INDIA  

(22) Date of filing of Application :29/05/2018 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : SWITCHING TO/FROM VOICE OVER LONG TERM EVOLUTION (VOLTE) FOR A VOICE CALL 
 

  

(51) International classification  :H04W36/14  

(31) Priority Document No  :14/992970  

(32) Priority Date  :11/01/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/065890  

:09/12/2016 

(87) International Publication No  :WO 2017/123355  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  
      Address of Applicant :ATTN: International IP Administration 

5775 Morehouse Drive San Diego, California 92121-1714 U.S.A. 

(72)Name of Inventor : 

   1)NG, Alvin 

   2)CHAN, Chun, Chung Patrick 

   3)CHEONG, Tsun, Sang 

   4)WU, Tak Wai 
 

(57) Abstract : 

A method, an apparatus, and a computer program product for wireless communication are provided. The apparatus may determine that 

a voice over long term evolution (VoLTE) service has encountered a threshold quantity of failures within a particular period of time. 

The apparatus may transfer from a VoLTE mode associated with the VoLTE service to another mode for a voice call based on 

determining that the VoLTE service has encountered the threshold quantity of failures within the particular period of time. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847019983 A 

(19) INDIA  

(22) Date of filing of Application :29/05/2018 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : AIR CONDITIONER CONTROL SYSTEM 
 

  

(51) International classification  :F24F11/02H04Q9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2016/050908  

:14/01/2016 

(87) International Publication No  :WO 2017/122305  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MITSUBISHI ELECTRIC CORPORATION  
      Address of Applicant :7-3, Marunouchi 2-chome, Chiyoda-ku, 

Tokyo 100-8310, JApan. Japan 

(72)Name of Inventor : 

   1)KATSUKURA, Makoto  

   2)SAKAGUCHI, Hiroaki  

   3)KITAZAKI, Mitsuru  
 

(57) Abstract : 

This air conditioner control system is equipped with: a screen database which stores screen information showing the display position 

and display size of characters; an image database which records characters as image data; a screen construction means for reading the 

image data from the image database and constructing a screen image on the basis of the image information; and a display means for 

displaying the screen image as an air conditioner operating means. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847019985 A 

(19) INDIA  

(22) Date of filing of Application :29/05/2018 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : NICKEL-BASED CATALYTIC COMPOSITION IN THE PRESENCE OF A SPECIFIC ACTIVATOR 

AND USE THEREOF IN A OLEFIN OLIGOMERISATION METHOD 
 

  

(51) International classification  :B01J31/22B01J31/14C07C2/32  

(31) Priority Document No  :1560432  

(32) Priority Date  :30/10/2015 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/EP2016/075288  

:20/10/2016 

(87) International Publication No  :WO 2017/072026  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)IFP ENERGIES NOUVELLES  
      Address of Applicant :1 & 4 avenue de Bois-Prau, F-92852, 

Rueil Malmaison, France France 

(72)Name of Inventor : 

   1)BREUIL, Pierre-Alain  

   2)PELLIER, Emmanuel 
 

(57) Abstract : 

The invention describes a novel nickel-based composition which comprises: at least one nickel precursor; at least one activator of 

formula [R3-mAIXm]n; and at least one mixture of a phosphine halide YP(AR<1a>) (AR<1b>) and a sulphonamide compound of 

formula R<2>S02NH2 or a preformed ligand with formula forms 1a) 1b) and/or 1e). Formula (I). The invention also relates to the use 

of said composition as a catalytic composition in an olefin oligomerisation method preferably in the dimerisation of ethylene into 

butene-1. 
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(19) INDIA  

(22) Date of filing of Application :30/05/2018 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : MULTIPURPOSE FLUSH TOILET AND PORTABLE TOILET SEAT 
 

  

(51) International 

classification  
:A47K13/00A47K13/26A47K13/10  

(31) Priority Document No  :PI 2015003006  

(32) Priority Date  :21/12/2015 

(33) Name of priority country  :Malaysia 

(86) International Application 

No 

        Filing Date 

:PCT/MY2016/000083  

:09/12/2016 

(87) International Publication 

No  
:WO/2017/111575  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PAUL, ARTHUR FERDINAND SELVARAJ  
      Address of Applicant :7 Jalan Concordia Concordia Court, 

10250 Penang. Malaysia 

(72)Name of Inventor : 

   1)PAUL, ARTHUR FERDINAND SELVARAJ  
 

(57) Abstract : 

A multipurpose flush toilet apparatus which enables an individual to squat; or sit on a portable toilet seat. The multipurpose flush toilet 

apparatus can be installed on any floor of a multilevel building without the need for floor depth; hacking the bathroom floor; or raising 

it A plurality of slots along the rim of the multipurpose flush toilet apparatus facilitates the placement of the plurality of pegs from the 

portable toilet seats. The trapezium shaped rim is conducive for the wheelchair bound individual to easily manoeuvre the wheelchair. 

The embodiment of the concept is expanded to include portable toilet bowl seats which can be used on conventional toilet bowls by 

deactivating the toilet bowl seat and lid; whereby space is exposed on the rim for the placement of the substitute seat. Fig.l 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847020200 A 

(19) INDIA  

(22) Date of filing of Application :30/05/2018 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : ENHANCED CSI FEEDBACK FOR FD-MIMO 
 

  

(51) International classification  :H04W72/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2016/070387  

:07/01/2016 

(87) International Publication No  :WO 2017/117777  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)QUALCOMM INCORPORATED  
      Address of Applicant :5775 Morehouse Drive, San Diego, 

California 92121-1714 U.S.A. 

   2)ZHANG, Yu  
(72)Name of Inventor : 

   1)WEI, Chao 

   2)CHEN, Wanshi 

   3)GAAL, Peter 

   4)ZHANG, Yu  
 

(57) Abstract : 

Enhanced channel state information (CSI) feedback is disclosed for full dimensional multiple input multiple output (FD-MIMO) 

operations. In one aspect a CSI process is defined that may be used to identify an azimuth and elevation CSI-reference signal (RS) 

ports. A user equipment (UE) will send a precoding matrix indictor (PMI) report including a precoding matrix indicator (PMI) for the 

azimuth ports and a PMI for the elevation ports. One of the PMIs is assigned a low rank. The base station will use the two PMIs to 

create a whole channel precoding matrix. In another aspect a single CSI process is configured having a plurality of CSI-RS resources. 

The UE generates channel measurement information for each of the CSI-RS resources but only sets a CSI report to the base station of 

a subset of the total number of resources. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847020201 A 

(19) INDIA  

(22) Date of filing of Application :30/05/2018 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : GRATE PLATE FOR A GRATE COOLER 
 

  

(51) International classification  :F27D15/02  

(31) Priority Document No  :10 2015 015 632.2  

(32) Priority Date  :03/12/2015 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2016/078659  

:24/11/2016 

(87) International Publication No  :WO 2017/093111  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)KHD HUMBOLDT WEDAG GMBH  
      Address of Applicant :Colonia-Allee 3, 51067 Kln,Germany 

Germany 

(72)Name of Inventor : 

   1)KOROTEZKY, Waldemar  

   2)ZENKER, Klaus 

   3)SAKSENA, Ravi 
 

(57) Abstract : 

The invention relates to a grate plate (1) for use in a grate cooler for hot bulk material comprising a first working region (2) which is 

alternatingly covered by a further grate plate (1) during use of the grate plate (1) in a grate cooler and which has at least one bag (5) 

for holding bulk material as an autogenous wear protection layer and comprising a second working region (3) which is not covered by 

a further grate plate (1) during use of the grate plate (1) and which has at least one bag (5) for holding bulk material as an autogenous 

wear protection layer and having at least one opening (6) leading to the underside of the grate plate (1) for the introduction of cooling 

air. According to the invention the height (8) of the bags (5) in the covering region (2) is smaller than the height (7) of the bags (5) in 

the covering-free region (3) and the base of the bags (5) in the covering region (2) is respectively formed by multiple segments (9) the 

surfaces of which function as contact surfaces for bulk material and between which gap-like cooling air channels (10) are formed 

wherein the openings of the cooling air channels (10) provided between the upper sides of the segments (9) are each oriented at a 

certain angle to the vertical such that a respective acute angle occurs between the conveying direction and the direction of the cooling 

air flow via these openings. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847020202 A 

(19) INDIA  

(22) Date of filing of Application :30/05/2018 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : VEHICLE 
 

  

(51) International classification  :B60K11/06B60H1/00B60H1/22  

(31) Priority Document No  :2015-237805  

(32) Priority Date  :04/12/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2016/082881  

:04/11/2016 

(87) International Publication No  :WO 2017/094445  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 
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(71)Name of Applicant :  

   1)HONDA MOTOR CO., LTD.  
      Address of Applicant :1-1, Minami-Aoyama 2-chome, Minato-

ku, Tokyo 107-8556, Japan Japan 

(72)Name of Inventor : 

   1)OKUMURA, Jin  
 

(57) Abstract : 

The present invention provides a vehicle wherein cooling air discharged from a high-voltage system device is dispersed in a vehicle 

width direction thereby enabling reduction of discomfort of a passenger caused by uneven distribution of the discharged cooling air. A 

vehicle (V) equipped with: a front floor panel (16) which constitutes a floor section of a cabin (11); a carpet (20) which is laid on the 

front floor panel (16); a rear seat (10) which is disposed in the back of the cabin (11); a high-voltage system device housing (P) which 

is disposed below the rear seat (10) and which houses a high-voltage system device (D); and discharged air flow paths (F) through 

which cooling air used for cooling the high-voltage system device (D) is discharged from the high-voltage system device housing (P) 

wherein vehicle-width-direction spaces (S1 S2) are formed along the vehicle width direction between the high-voltage system device 

housing (P) and the carpet (20) and the discharged air flow paths (F) communicate with the vehicle-width-direction spaces (S1 S2). 
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(54) Title of the invention : POLYPEPTIDES AGAINST IL-23 
 

  

(51) International classification  :C07K16/24C07K16/42  

(31) Priority Document No  :62/248,468  

(32) Priority Date  :30/10/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/EP2016/076076  

:28/10/2016 

(87) International Publication No  :WO 2017/072299  
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(71)Name of Applicant :  

   1)ABLYNX NV  
      Address of Applicant :Technologiepark 21, B-9052 Ghent-

Zwijnaarde, Belgium Belgium 

(72)Name of Inventor : 

   1)BUYSE, Marie-Ange 
 

(57) Abstract : 

The present invention relates to amino acid sequences that are directed against IL-23. The amino acid sequences of the present 

invention comprise two Nanobodies against IL-23 and one Nanobody against serum albumin linked by two linkers (9GS linkers). In 

particular the invention relates to the amino acid sequences of SEQ ID NO: 2 and SEQ ID NO: 3 (listed in Table 1 and Figure 1) (also 

referred to herein as anti-IL 23 polypeptidesof the invention). 
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(19) INDIA  

(22) Date of filing of Application :25/05/2018 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : APPARATUS AND METHOD FOR SPRAY DRYING 
 

  

(51) International classification  :A23C1/04B01D1/18F26B3/12  

(31) Priority Document No  :62/250318  

(32) Priority Date  :03/11/2015 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2016/060376  

:03/11/2016 

(87) International Publication No  :WO 2017/079468  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SPRAYING SYSTEMS CO. 
      Address of Applicant :North Avenue and Schmale Road, P.O. 

Box 7900, Wheaton, Illinois 60187-7901, USA. U.S.A. 

(72)Name of Inventor : 

   1)ACKERMAN, Thomas E. 

   2)BARNES, Christopher W. 

   3)BRIGHT, Adam  

   4)HUFFMAN, David C. 

   5)KOCSIS, Scott J. 

   6)ROSKOS, Kristopher E. 

   7)ST. PETER, Glenn R. 

   8)SMITH, Brian K.  

   9)SZCZAP, Joseph P. 

   10)THăNIN, Michel R. 
 

(57) Abstract : 

An electrostatic spray dryer for drying liquid into powder including an elongated body defining a drying chamber a spray nozzle 

assembly at one end of the drying chamber and a filter element housing and powder collection chamber at an opposite end. A non-

structural non-metallic liner is disposed within the elongated body in spaced relation to an inner wall surface for defining an internal 

drying zone. The liner is releasably supported within the body for enabling selective removal and replacement following a particular 

usage. The illustrated elongated body has a modular construction comprising a plurality of modules with at least one being selectively 

removable and replacement for altering the length of the drying chamber for a particular spray application. The liner also is 

replaceable with a liner of a length corresponding to the altered length of the drying chamber or with a different diameter for a 

particular usage. 
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(54) Title of the invention : METHOD FOR PRODUCING THERMOPLASTIC AROMATIC POLYSULFONE RESIN METHOD 

FOR PRODUCING EPOXY COMPOSITION AND METHOD FOR PRODUCING CURED EPOXY PRODUCT 
 

  

(51) International 

classification  
:C08G65/40C08G59/62C08G75/23  

(31) Priority Document No  :2015-235571  

(32) Priority Date  :02/12/2015 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2016/077140  

:14/09/2016 

(87) International Publication 

No  
:WO 2017/094319  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)SUMITOMO CHEMICAL COMPANY, LIMITED  
      Address of Applicant :27-1, Shinkawa 2-chome, Chuo-ku, 

Tokyo 1048260, Japan. Japan 

(72)Name of Inventor : 

   1)YASUNAGA Tomokazu 

   2)OHTOMO Shinji  

   3)SUGIMURA Toshiaki  
 

(57) Abstract : 

The present invention pertains to a method for producing a thermoplastic aromatic polysulfone resin said method comprising 

polymerizing in an organic solvent a mixture containing (A) a dihalogeno compound represented by formula (I) (B) a divalent phenol 

represented by formula (II) and (C) an alkali metal carbonate at a molar ratio satisfying formulae (1)-(3): (1) 0.900 < (A)/(B) < 0.990; 

(2) ((A)/(B)) - 0.02 < (C)/(B) < ((A)/(B)) + 0.01; and (3) (C)/(B) < 1.00 (in formulae (I) and (II) R1-R4 represent an alkyl group 

having 1-4 carbon atoms or an alkoxy group having 1-4 carbon atoms X and X represent a halogen atom Y represents a single bond or 

at least one radical selected from the group consisting of -SO2- -C(CH3)2- -CH2- -O- and -CO- and n1 n2 n3 and n4 represent an 

integer of 0-4). 
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(54) Title of the invention : A METHOD INFORMATION PROCESSING APPARATUS AND SERVER FOR DETERMINING A 

PHYSIOLOGICAL PARAMETER OF AN INDIVIDUAL 
 

  

(51) International classification  :G06T7/90A61B5/00A61B5/024  

(31) Priority Document No  :1522406.6  

(32) Priority Date  :18/12/2015 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 
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(71)Name of Applicant :  

   1)XIM LIMITED  
      Address of Applicant :Catalyst Centre, 2 Venture Road, 

Chilworth Southampton Hampshire SO16 7NP U.K. 

(72)Name of Inventor : 

   1)PEARCE, Laurence Derek 

   2)AWAN, Max  
 

(57) Abstract : 

An information processing apparatus is described. This determines a physiological parameter of an individual the apparatus 

comprising: image circuitry configured to obtain a series of images of a skin exposed region of the individual; and processing circuitry 

configured to perform a periodogram on at least one of the red green and blue channels of the skin exposed region of the series of 

images to obtain frequency components of the channel; and to determine the physiological parameter based on the periodogram. 
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(54) Title of the invention : FAST DISSOLVING PEROXYMONOSULFATE COMPOSITION 
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(31) Priority Document No  :62/269488  
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(71)Name of Applicant :  

   1)COLGATE -PALMOLIVE COMPANY  
      Address of Applicant :300 Park Avenue New York, New York 

10022. U.S.A. 

(72)Name of Inventor : 

   1)LAVENDER, STACEY  

   2)XU, GUOFENG 

   3)DOGO-ISONAGIE, CAJETAN  
 

(57) Abstract : 

A solid composition for adding to water of an aqueous solution to form a whitening mouthrinse. The solid composition can be in the 

form of a tablet and contains a salt of peroxymonosulfate as a whitening agent. 
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(54) Title of the invention : HANDLING DEVICE CAPABILITIES 
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(57) Abstract : 

A network node (200) a wireless device (202) and methods therein for handling device capabilities. The wireless device 

(202)sends(2:1)a capability pointer to the network node(200) which capability pointer is associated with a capability configuration of 

the wireless device (202). The network node(200)then retrieves (2:2) said capability configuration based on the capability pointer from 

a capability database (204) or the like where a range of predefined capability configurations and associated capability pointers are 

maintained. The retrieved capability configuration can then be used in radio communication (2:3) with the wireless device (202). 
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(57) Abstract : 

A catalysed soot filter comprises an oxidation catalyst for oxidizing NO to NO2 and/or oxidizing CO to CO2 and/or HC to CO2 and 

H2O disposed on a wall flow filter monolithic substrate, the oxidation catalyst comprising: a platinum group metal component, and a 

pre-calcined support material comprising a mixed magnesium aluminium metal oxide having a magnesium content, calculated as Mg, 

of 15wt% Mg or lower. 
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(57) Abstract : 

A method for efficiently presenting and allowing rapid navigation of data on a computing device may include generating at the 

computing device a graphical user interface including a static layout, the static layout including a display region and a first level 

interaction region for a first level, the display region configured to display data representing one of a second level subgroup and a third 

level item, and the first level interaction region having a plurality of sub-regions; receiving a user input; determining whether the 

received user input is a selection of one of the plurality of sub-regions of the first level interaction region; in response to the 

determination that the received user input is the selection of one of the plurality of sub-regions, updating the display region to include 

the second level subgroup corresponding to the selection of the one of the plurality of sub-regions; determining whether the received 

user input is a selection of the display region; and in response to the determination that the user input is the selection of the display 

region, updating the display region to include the third level item corresponding to the second level subgroup. The present disclosure 

may also include corresponding systems, apparatus, and computer programs to perform the actions of the above method. 
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(57) Abstract : 

A self-balancing board is provided, comprising a platform having a first foot deck portion to substantially support a first foot of a 

rider, and a second foot deck portion to substantially support a second foot of the rider. A wheel assembly is positioned between the 

first foot deck portion and the second foot deck portion along a longitudinal axis of the platform, and comprises a wheel having a 

rotation axis that is generally orthogonal to the longitudinal axis of the platform, and a motor unit driving the wheel. An orientation 

sensor senses the orientation of the platform. A controller receives data from the orientation sensor and controls the motor unit in 

response to the received data. At least one suspension interface between the platform and the wheel assembly has a single degree of 

freedom generally orthogonal to the rotation axis of the wheel and to the longitudinal axis of the platform, and biases the platform 

towards a rest position. [FIGURE 2] 
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(57) Abstract : 

The present invention is directed to a system and method for providing navigational directions to a user to locate a target anatomical 

object during a medical procedure via a medical imaging system. The method includes selecting an anatomical region surrounding the 

object; generating a plurality of real-time two-dimensional images of scenes from the anatomical region and providing the plurality of 

images to a controller; developing and training a deep learning network to automatically detect and identify the scenes from the 

anatomical region; automatically mapping each of the plurality of images from the anatomical region based on a relative spatial 

location and a relative temporal location of each of the identified scenes in the anatomical region via the deep learning network; and 

providing directions to the user to locate the object during the medical procedure based on the relative spatial and temporal locations 

of each of the identified scenes. 
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(57) Abstract : 

A method of transporting media data includes by a file-based protocol sending unit of a source device receiving a stream of data 

comprising Segments of media data from a segmenter of the source device that forms the Segments each of the Segments comprising 

a respective individually retrievable file associated with a unique uniform resource locator (URL) determining locations of media 

delivery events (MDEs) in the stream of media data wherein the MDEs include data for at least a portion of one of the Segments 

determining one or more transmission time requirements for the MDEs representing times at which the MDEs are to be sent to a client 

device and providing the MDEs and data representing the transmission time requirements to a physical layer sending unit of the source 

device according to available delivery slots for the physical layer sending unit. 
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(57) Abstract : 

The present invention relates to a pharmaceutical composition comprising dutasteride and propylene glycol monolaurate which 

improves the stability of dutasteride which is a poorly soluble drug as a 5-alpha reductase inhibitor and a process for its preparation. 

More particularly the present invention also relates to a capsule formulation which is smaller in size than a commercial dutasteride 

capsule formulation (AVODART®) but has the equivalent dissolution rate by preparing a pharmaceutical composition comprising 

propylene glycol monolaurate and dutasteride which can improve the stability of the dutasteride. A dutasteride formulation having 

enhanced patients compliance and improved stability and a method for producing the same are provided. 
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(57) Abstract : 

Aspects of the present disclosure provide techniques for uplink (UL) data channel design. An example method is provided for 

operations which may be performed by a first apparatus. The example method generally comprises determining a number of pilot 

symbols to transmit for one or more slots of a first subframe based at least in part on a coverage enhancement (CE) level and 

transmitting at least one uplink data channel having the determined number of pilot symbols in the one or more slots of the first 

subframe. 
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(57) Abstract : 

A condensed heterocyclic compound represented by formula (II) in which Q represents a group represented by formula Q-1 or a group 

represented by formula Q-2 has an excellent control effect on arthropod pests (wherein Z represents a nitrogen atom or CX2 X1 and 

X2 each independently represent a hydrogen atom a C1-C6 chain hydrocarbon optionally having at least one substituent selected from 

group B a phenyl group optionally having at least one substituent selected from group C or the like A1 represents NH NCH3 or the 

like A2 represents a nitrogen atom or CH A3 represents a nitrogen atom or CR4 R1 represents a C1-C5 perfluoroalkyl group or the 

like and n p q and r each independently represent 0 1 or 2). 
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(57) Abstract : 

The invention relates to an arrangement for providing a pulsing compressive force for ground compacting devices. The arrangement 

comprises a first mass (1) which provides a contact surface (2) for transferring the pulsing compressive force onto the ground surface 

(3) to be compacted and a second mass (4) which is coupled to the first mass (1) via a spring-damper system (5 6) to form a vibrating 

system (1 4 5 6). The arrangement further comprises an unbalance exciter (7) by means of which the vibrating system (1 4 5 6) can be 

excited to vibrate. In addition in the static state the second mass (4) exerts a static force on the first mass (1) via the spring-damper 

system (5 6) in the direction of gravity (S1). The first mass (1) and the second mass (4) are coupled to one another via the spring-

damper system (5 6) in such a way that no forces can be transferred from the first mass (1) to the second mass (4) in the direction of 

gravity (S1) and no forces can be transferred from the second mass (4) to the first mass (1) in the direction opposite to the direction of 

gravity. In addition the arrangement is designed such that the coupling of the two masses (1 4) can be temporarily suspended during 

the intended operation by a vibratory movement of the second mass (4) opposite to the direction of gravity the second mass (4) can 

then execute a part of its oscillation path in the uncoupled state and the coupling of the masses (1 4) via the spring-damper system (5 

6) is then reproduced following a reversal in direction of the vibratory movement of the second mass (4). It has been shown that 

ground compacting devices can be provided by means of such arrangements according to the invention which devices generate ground 

compacting forces during loaded operation (permanent contact with the ground) which for a short time are significantly greater than 

twice the weight of the machine. Figure. 1a 
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(57) Abstract : 

Systems methods and computer programs are disclosed for providing non-volatile system memory with volatile memory program 

caching. One such method comprises storing an executable program in a non-volatile random access memory. In response to an initial 

launch of the executable program the executable program is loaded from the non-volatile random access memory into a volatile 

memory cache for execution. In response to an initial suspension of the executable program cache pages corresponding to the 

executable program are flushed into the non-volatile random access memory. 
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(57) Abstract : 

The invention relates to a device (1) for identifying foreign parts during spinning preparation comprising an inspection channel (10) 

through which a fibre material stream (11) can be conducted wherein foreign parts (12) are present and can be identified in said fibre 

material stream (11) and for this purpose a first lighting unit (13) and at least one second lighting unit (14) are provided for irradiating 

light (16 17) into the inspection channel (10) and at least one camera (15) is provided with which light (16 17) that is generated by the 

lighting units (13) and reflected by the foreign part (12) can be detected. According to the invention the first lighting unit (13) is 

designed to emit light (16) with a first polarisation direction (A) and the second lighting unit (14) is designed to emit light (17) with a 

second polarisation direction (B) wherein the second polarisation direction (B) differs from the first polarisation direction (A). 
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(57) Abstract : 

An apparatus (30) for transporting a sliver (2) comprises for each sliver which is to be transported a respectively associated 

introduction portion (32) discharge portion (31) and guide portion. The latter has an associated drive portion (40) designed to act on at 

least one location of the associated sliver (2) which is to be transported. It is also configured so that the associated sliver (2) coming 

from the introduction portion (32) is guided in the direction of the associated discharge portion (31) and is accommodated in a region 

between the associated drive portion (40) and associated discharge portion (31) by way of a length which is greater than a distance 

between the associated drive portion (40) and associated discharge portion (21). The invention discloses an arrangement (1) having a 

spinning preparation machine (10) a transporting apparatus (30) another machine (20) and a control device. The machine (10) has a 

discharge portion (21) configured to transfer at least one sliver (2) from the machine (10) to an associated introduction portion (32) of 

the transporting apparatus (30). An introduction portion (21) of the other machine (20) is configured so that it receives from the 

associated discharge portion (31) of the transporting apparatus (30) the sliver (2) or one of the slivers (2) transferred to the 

transporting apparatus (10) and sets said sliver or slivers down in a set-down container. The other machine (20) is configured so that in 

the presence of a certain state it interrupts or stops the operation of the sliver (2) being received from the transporting apparatus (30). 

The control device is configured to ensure that the drive portion (40) for said sliver (2) operates in accordance with the transportation-

operation mode. 
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(57) Abstract : 

The invention relates to a lighting unit (1) for a device for identifying foreign parts during spinning preparation said lighting unit (1) 

comprising a plurality of light emitting diodes (10) at least indirectly arranged on at least one circuit board (11) and configured to 

irradiate into an inspection channel of the device through which fibre material to be cleaned can be conducted wherein an optical 

element (12) is associated with each of the light emitting diodes (10) and is used to shape the beam of the light (13) emitted by said 

light emitting diodes (10). According to the invention a plurality of optical elements (12) form a single-piece optical array (14) 

wherein a plurality of optical arrays (14) are arranged in front of the light emitting diodes (10) such that one light emitting diode (10) 

is associated with each optical element (12). 
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(57) Abstract : 

In the present invention the magnitude of the gradient of a road surface on which a vehicle travels is detected. If the magnitude of the 

road surface gradient increases the braking force is corrected by decreasing a preset basic braking force according to the magnitude of 

the road surface gradient or the driving force is corrected by increasing a preset basic driving force according to the magnitude of the 

road surface gradient. If the magnitude of the road surface gradient decreases the braking force is corrected by increasing the basic 

braking force according to the magnitude of the road surface gradient or the driving force is corrected by decreasing the basic driving 

force according to the magnitude of the road surface gradient thereby generating the corrected braking force or driving force. 
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(57) Abstract : 

A gas quenching method of the present invention includes a first stage (t1 to t2) at which a work piece is subjected to a rapid cooling 

by forcibly circulating a cooling gas, a second stage (t2 to t3) at which the circulation of the cooling gas is stopped and pressure is 

reduced inside the furnace to conduct heat insulation, and a third stage (as from t3) at which the work piece is cooled again by the 

cooling gas. At the second stage, the work piece is maintained at an intermediate temperature that is higher than marten site 

transformation start temperature, and, during this, temperature throughout the work piece is made uniform. Therefore, it is possible to 

achieve a uniform quenching and suppress distortion caused by difference of the cooling speed. 
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(57) Abstract : 

When a driver demand torque depending on an operation amount of an accelerator pedal is equal to or less than a target 

braking/driving torque for allowing the vehicle to travel at the travelling speed set by the driver, the acceleration/deceleration of the 

vehicle is controlled depending on the target braking/driving torque, when the driver demand torque exceeds the target braking/driving 

torque, the acceleration/deceleration is controlled depending on the driver demand torque, when the operation amount of the 

accelerator pedal decreases after the driver demand torque exceeds the target braking/driving torque, the driver demand torque is 

decreased depending on the decrease in the operation amount of the accelerator pedal, the decrease rate of the driver demand torque 

depending on the decrease in the operation amount of the accelerator pedal is set to be smaller than the decrease rate for a case where 

the driver does not set the travelling speed, and the acceleration/deceleration is controlled based on the set driver demand torque, and 

when the operation amount of the accelerator pedal becomes zero subsequently, the 
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(57) Abstract : 

A vehicle system includes a communication device programmed to transmit alert signals from a host vehicle to at least one target 

vehicle. A user interface device is programmed to present a graphical representation of the at least one target vehicle and receive a 

user input representing a selection of the at least one target vehicle. A processing device is programmed to command the 

communication device to transmit the alert signal to the selected at least one target vehicle in response to the user interface device 

receiving the user input representing the selection of the at least one target vehicle. 
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(57) Abstract : 

An improved slider for use with a parachute particularly a ram-air type parachute is provided. The slider includes a generally 

rectangular piece of material having grommets in the corners through which the suspension lines of the parachute run. At least one 

retaining structure is attached to or made in the slider material for securing one or more stiffening elements. The stiffening elements 

are flexible enough to allow for the packing of the parachute but stiff enough to keep the material of the slider spread open in the 

fore/aft direction across the short axis of the slider and thereby prevent the slider from folding and flapping once the canopy has 

opened. 
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(57) Abstract : 

A skewed co-spiral inductor structure includes a first trace (410) arranged in a first spiral pattern that is supported by a substrate. The 

skewed co-spiral inductor structure also includes a second trace (420) arranged in a second spiral pattern in which the second trace is 

coupled to the first trace by a via (404). The first trace overlaps with the second trace in orthogonal overlap areas (412 416 422 424) 

defined by the width of the first trace and the width of the second trace. Parallel edges of the first trace and the second trace may be 

arranged to coincide or overlap up to 20%. 
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(57) Abstract : 

Systems methods and software for management of partitioned data storage spaces is provided herein. An exemplary method includes 

storing sets of structured data records among partitioned data storage spaces with data fields of the structured data records correlated 

among the sets by relational associations. The method includes in a data center that receives change actions related to the structured 

data records selectively placing the change actions into a plurality of change feeds where the change feeds can be commutatively 

executed in parallel to implement the change actions. The method further includes implementing the change actions and propagating 

replication data comprising the change actions in the plurality of change feeds. 
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(57) Abstract : 

An apparatus (201) comprises a light emitter (202) and a photodetector (203) formed on a single fluid-permeable substrate (206) such 

that the photodetector (203) is able to detect light emitted by the light emitter (202) after interaction of the light with a user of the 

apparatus (201). The photodetector comprises a channel member (207) which may be made from graphene, respective source and 

drain electrodes (208, 209), a layer of photosensitive material (210) configured to vary the flow of electrical current through the 

channel member (207) on exposure to light from the light emitter (202), and a gate electrode (211). The apparatus (201) further 

comprises a layer of fluid-impermeable dielectric material (212) configured to inhibit a flow of electrical current between the channel 

member (207) and the gate electrode (211) of the photodetector (203) to enable the electrical conductance of the channel member 

(207) to be controlled by a voltage applied to the gate electrode (211) and to inhibit exposure of the light emitter (202) to fluid which 

has permeated through the fluid-permeable substrate (206). The layer of fluid-impermeable dielectric material (212) allows resilient 

substrates made from polymeric material to be used without the risk of damage to the overlying components caused by the permeated 

fluid. The dual functionality of the layer of fluid-impermeable dielectric material (212) reduces the number of fabrication steps used to 

form the apparatus (201) and results in a thinner, more compact device. 
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(57) Abstract : 

In the present invention when an attack event is detected in which an information system including a plurality of system constituent 

elements is attacked and if notification is performed of a detection event which is the detected attack event and an event involvement 

element which is a system constituent element that was involved in the occurrence of the detection event a monitoring event 

designation unit (131) designates as a monitoring event an attack event which could occur due the involvement of the event 

involvement element following the detection event. An involvement candidate element designation unit (143) designates as an 

involvement candidate element a system constituent element(s) among the plurality of system constituent elements which can be 

involved in the occurrence of the monitoring event besides the event involvement element. 
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(57) Abstract : 

A contending radio node (200) is configured for attempting contention-based random access. The contending radio node (200) obtains 

a timing advance sequence that is susceptible to contention. The contending radio node (200) transmits using the same transmission 

advancement timing the timing advance sequence and a contention-resolving identity to a recipient radio node (250). Responsive to 

that transmission the contending radio node (200) receives a response signal that indicates a contention-resolving identity and a timing 

advance. The contending radio node (200) resolves any contention in its favor when the contention- resolving identity indicated by the 

response signal corresponds to the contention-resolving identity that the contending radio node (200) transmitted. The contending 

radio node (200) responsive to resolving the contention in its favor adjusts its transmission advancement timing according to the 

timing advance indicated by the response signal. 
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(57) Abstract : 

A signal generator configured to generate an oscillating signal with a temperature-compensated frequency. The signal generator 

includes a ring oscillator and a complementary to absolute temperature (CTAT) current generator configured to generate a CTAT 

current for the ring oscillator to temperature-compensate the frequency of the oscillating signal. 
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(57) Abstract : 

A method and an apparatus for generating an internal memory clock are provided. The apparatus includes a pulse generator configured 

to receive a first clock signal (320) in a first power domain (302) and initiate a second clock signal (324) in a second power domain 

(304) in response to the first clock signal. The first power domain provides a first voltage for logic operations and the second power 

domain provides a second voltage for memory operations. The apparatus includes a tracking circuit (350) configured to generate a 

reset signal (322) based on a voltage level of the first power domain. The reset signal may be configured to reset the pulse generator in 

the first power domain. The apparatus may further include a latch (306) configured to receive the second clock signal in the second 

power domain. 
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(57) Abstract : 

A humidifying and cleaning device according to the present invention comprises: a base body having a suction passage formed on the 

lower side thereof and a clean connection passage formed on the upper side thereof and discharging air suctioned through the suction 

passage to the clean connection passage; a water reservoir having water stored therein the water reservoir being mounted on the base 

body and capable of being separated from the base body; and a humidifying connection passage formed on the outside of the water 

reservoir to guide external air into the water reservoir wherein the humidifying connection passage communicates with the clean 

connection passage when the water reservoir is mounted on the base body. The humidifying and cleaning device according to the 

present invention can carry out filtration and humidification by supplying filtered air generated by the base body to the water reservoir 

having water stored therein and the water reservoir can be separated from the base body when a user desires. 
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(57) Abstract : 

The invention relates to a fluidized bed reactor for producing polycrystalline silicon granulate, comprising a reactor container, an inner 

reactor pipe for a fluidized bed with granular polysilicon, a reactor base within the reactor container, at least one base gas nozzle (9) 

for supplying fluidizing gas, at least one reaction gas nozzle for supplying a reaction gas mixture, a supply device for supplying silicon 

seed particles, a removal line for granular polysilicon, a device for discharging reactor exhaust gas out of the reactor container, and an 

intermediate space between the reactor container and the inner reactor pipe, wherein a heating device for heating the fluidized bed in 

the inner reactor pipe and an insulating material are located in said intermediate space. The invention is characterized in that radiation 

shields are provided in the intermediate space between the heater and the insulating material, and the intermediate space contains an 

inert gas.              [FIGURE 1] 
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(57) Abstract : 

Provided is a humidification and air cleaning apparatus. The humidification and air cleaning apparatus includes a water tank storing 

water; a visual body forming at least a portion of the water tank and formed of a transparent material; a watering housing disposed in 

the water tank to spray water stored in the water tank ; a watering motor rotating the watering housing; a nozzle disposed in the 

watering housing and spraying the pumped water; an air wash inlet disposed in the water tank and to receive external air into the water 

tank; and an air wash inlet disposed in the water tank and discharging internal air out of the water tank. Here, when the watering 

housing rotates, water sprayed from the nozzle forms a certain trajectory and collides with an inner side surface of the visual body. Air 

flowing outside the water tank forms an outer main stream before passing the air wash inlet. Air passing the air wash inlet forms an 

inner main stream inside the water tank. The inner main stream passes the trajectory of sprayed water to the discharge port. Figure 30 
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(57) Abstract : 

CpG reduced nucleic acid variants encoding FVIII protein and methods of use thereof are disclosed. In particular embodiments CpG 

reduced nucleic acid variants encoding FVIII are expressed more efficiently by cells are secreted at increased levels by cells over 

wild-type Factor VIII proteins exhibit enhanced expression and/or activity over wild-type Factor VIII proteins or are packaged more 

efficiently into viral vectors. 
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(57) Abstract : 

The instant invention relates to pharmaceutical compositions comprising doravirine tenofovir disoproxil fumarate and lamivudine. 

These compositions are useful for the treatment of HIV infection. Also disclosed are processes for making said pharmaceutical 

compositions. 

  

No. of Pages : 23 No. of Claims : 19 



The Patent Office Journal No. 23/2018 Dated   08/06/2018                                    21557 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847019795 A 

(19) INDIA  

(22) Date of filing of Application :28/05/2018 (43) Publication Date : 08/06/2018 

  

(54) Title of the invention : PYRIMIDINE COMPOUND 
 

  

(51) International 

classification  
:C07D239/34A01N43/54A01P7/00  

(31) Priority Document No  :2015-215468  

(32) Priority Date  :02/11/2015 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2016/081675  

:26/10/2016 

(87) International Publication 

No  
:WO 2017/077911  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SUMITOMO CHEMICAL COMPANY, LIMITED  
      Address of Applicant :27-1, Shinkawa 2-chome, Chuo-ku, 

Tokyo 104- 8260. Japan 

(72)Name of Inventor : 

   1)ORIMOTO, Kohei  

   2)NOKURA, Yoshihiko  

   3) NAKAJIMA, Yuji  

   4) TANABE, Takamasa 
 

(57) Abstract : 

A compound represented by formula (I) or an N-oxide compound thereof has an excellent controlling effect on arthropod pests. (In the 

formula A1 represents a nitrogen atom or CR4; R4 represents a hydrogen atom or the like; R1 represents a C2-C10 chain hydrocarbon 

group having one or more halogen atoms or the like; R2 represents a C1-C6 alkyl group which may have one or more halogen atoms 

or the like; q represents 0 1 2 or 3; R3 represents a C1-C6 chain hydrocarbon group which may have one or more substituents selected 

from the group B or the like; p represents 0 1 or 2; R6 represents a C1-C6 alkyl group which may have one or more halogen atoms or 

the like; and n represents 0 1 or 2.) 
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(57) Abstract : 

Compositions and methods for enhancing the resistance of wheat and barley plants to wheat stripe rust caused by Puccinia striiformis 

f. sp. tritici are provided. The compositions comprise nucleic acid molecules encoding resistance (R) gene products and variants 

thereof and plants, seeds, and plant cells comprising such nucleic acid molecules. The methods for enhancing the resistance of wheat 

and barley plants to wheat stripe rust comprise introducing a nucleic acid molecule encoding an R gene product into a wheat or barley 

plant cell. Additionally provided are methods for using the wheat and barley plants in agriculture to limit wheat stripe rust. [Figure 1] 
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(57) Abstract : 

An oral care implement having an arrangement of tooth cleaning elements thereon. The oral care implement may include a head 

extending from a proximal end to a distal end and comprising first and second peripheral sides. A plurality of tooth cleaning elements 

extend from the head and are arranged in groups including a first peripheral grouping of tooth cleaning elements positioned adjacent 

the first peripheral side of the head and having first and second types of tooth cleaning elements a distal grouping of tooth cleaning 

elements positioned adjacent the distal end of the head and having a third type of tooth cleaning element and a proximal grouping of 

tooth cleaning elements positioned adjacent the proximal end of the head and having the third type of tooth cleaning element. The first 

second and third types of tooth cleaning elements are different in at least one more structural characteristics. 
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(57) Abstract : 

The present invention for the purpose of accomplishing the above purpose provides an ignition plug for an internal combustion engine 

comprising: a main cell having a groove formed in a predetermined position the groove being formed annularly on the outer peripheral 

surface of the main cell; an auxiliary cell that surrounds the main cell a screw portion being formed on the outside of the lower portion 

of the auxiliary cell and the auxiliary cell comprising a bending portion the upper portion of which is bent towards the main cell and 

thereby engages with the groove; a ring cover interposed inside the bending portion; a primary combustion chamber formed inside the 

lower portion of the auxiliary cell so as to contain an electrode that generates flames; and an orifice valve coupled to the other end of 

the auxiliary cell so as to surround the electrode wherein the center portion of the orifice valve protrudes towards the interior of the 

auxiliary cell and at least one ejection hole is formed thereon. The present invention which is configured and operates as above is 

advantageous in that a guide portion is formed inside the plug orifice valve such that explosion flames are diffused and ejected into the 

main combustion chamber through the primary combustion chamber more quickly and rapidly; accordingly the rate of combustion 

remains high up to the end of the main combustion chamber such that by enabling retarded ignition the combustion performance is 

improved; and the combustion efficiency also increases making it possible both to improve the fuel efficiency and to reduce the 

exhaust gas. 
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